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' Learned counsel Mr.G.Sarma
for the applicant. Leave note of
Mr.g‘K.barma. List for considera-
tion of Admission on 9~9-96,

Member

Léarned counsel Mr G.Sarma
for the applicant+ Leave riote of
Mr B.K.Sharma, coungel‘for the
respondents. 5

Heard Mr G.Sarma for admissio

~+ Perused the contents of the appli:

- ™ w em W L, o L, oy e T e ws as -

. o ® m w

cation and the reliefs sought.
Application is admitted. Issue nof
ce on the respondents by registere
post. Written statement within si:
weeks . However vacation from 21.1
96 to 8.11.96. »
List on 11.11.96 for written
statement and further orders.
Heard Mr G.Sarma for interim
order. Pendency of this applicatic
shall not be a bar for the respon-
dents to appoint the applicant
pursuant to the recommendation of
the Railway Recruitment Board as
3flétenographer(English). Category
No.7 under Employment Notice No.
1/95 (annexure ®-vI) if he is fow
suitable for such appointment in

all respects. ,é%Lg -

Member




r » ! . ______,{‘» k’z;‘ o T b d
0.A.193/96 +

B CJ 4 | 0 11—11796 o Mr.G. barma for the applicant. None

for the reonondentsa Jrltten statement

las not been submitted.

‘List for written Statement and fur-
ther order on 22~11-95,

MemBer

l;v/
A
22-11-96 Learned counsel lir.R.@.S5harma
o o : P - for the applicant.Leave note of Mx.
l) Mr?ﬂ“J\w\‘ 6xﬁ»kkwnu\w\k'\\ag Railway counsel Mr.B.K.Sharma up to

30-11-96. YWritten statenent }
| gA . 1ent has not been
A&dt' bA*AA’ ’quL - submitted,

"Typ : - List for written statement and

%V : further order :on 20=-12-946. .;‘:‘
’ - ) < : = » . .

L - . (é‘@ .
S ¢ . . P . d
EA : . . '
R . T
Ty AT

[y T
Y AT Hember

S &F!‘Leu&\\‘c‘_ S
' ) .. LA VI R g 5
‘V%4tb$Jlﬁ#\“N”J\.4AbQ‘
AL .
T“NX,_S SQAf}r~ﬁ‘“ de 4ﬁ/ Jf '

N ) cle oL b ' h .
:§7>;' . S 20=12-96 © Mr.G. barma counsel for the appli-
> mj* : : v ;; cant. Mr.S.sengupta, Rly.advocate- for
’ %Vv o S the respondeptsg ‘ §‘£,

il /} p4o¥m*,ckmxg 34nquﬂ<9~\ : Written statement has not been

2_ R— - 2—;‘{r : . . submitted. Mr.s.garma for Mr.B.K.Sharma
v) V“*”‘““L‘"~— Stedem *’Lx ' "
e 7 (# b (TR N submits that the written statement is

‘ [ . ; .
&u _ nio M Smbandtte . almost ready and seeks for short adjour
. . “_ N A ) .:. ment.

List for written statement and
further orders on 6-1-97.

.
i

K -
-y -

Member

Learyed counsel\Mr G. Sarma for the’
appl'gaht. Leakned counse) Mr S. Seng\pta for
respoRdents. Mr \Sengupta suRmits that Re may
allowed time to f\le written \statement.\The ot
. group caRes has bedn fixed for\ hearing oh 3.2.

This case\\is to be
Mr Senguébs\

' N
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Learned counsel \Mr G. Sarma for ti
appllcant. Learned counsel "‘Mr S. Sengupta for th
rspondents: Mr Sengupta submits that he may k

| allowed time to file written statement. The othe

group cases hal been fixed for heéring on 3.2.97

This case is to be listed for hearing on 3.2.97.

Mr Sengupta may file written statement 3

b

the meantime with copy to Mr G. Sarma.

Mr_B.K.Sharma, learned counsel fc
the respondents has got personal Qiffi-
cultfg. Mr G.Sarma, learned counsel
appearing for applicant also r'féeds some
time to take further steps in the case.

Accordingly we adjourn the case till
702 097t ! |

by

Member _ Vice«~Chairman

Let this case be listed on 6.3.97 for hearing.
*

Mem§er | Vice-Chairman

Let this case be listed -on 20.3.1997 for

ting.

Vice-Chairman

e T lien 74“6,\) }i T éﬁ/ . ' | N/
//i: C_orn~neA Q—"/’ﬂ‘rc"/’. MereE : M
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A

/G- 3 9 > - ©20.3.97]" We  have ' ‘Heard- - Mr .-B.K.Sharma,learned

counsel appearing, on’ behalf of the Railway

/Z }%, /\7 ¢ | #f 2 ~ | administration at ‘ sfome length. Mr Sharma
- ; _ : thereafter; finds it difficult to proceed in view

{of lack of certain instructions. He prays for a
’ , short adjournment,;; which Mr G.Sarma has no
&v\/ N o objection. Accordingly, for the ends of justice
we allow one week time for further hearing.
 List on 31.3.1997 for hearing. - -

e o . ‘ S .
gﬁ*“bwm | Merékr_/ , o

Vice-Chairman

_ 31.3.97 : At the request of the learned Railway

& o counsel, Mr. S.Sengupta hearing is adjourned
- , to 7.4.1997.

trd Membe"r:.f Vice~Chairman

7.4.97 Mr S. Sarma, on behalf ‘of Mr B.K. .
Sharma, who is i_ncharge' of this case, prays for
adjournment on the ground that Mr B.K. Sharma

is unable to attend court for his personal reason.

WQMM "t A ‘(M' , Mr G. Sarma, learned_.counsel for'the applicant, h:

) o M," %Q—VV" veherpently opposed the prayer. It is informed -
”;,\g that there are other dounsel also. Mr B.K. ,Sharma
t\'\,\) B | : is idcharge of the case. Considering all these
ﬁ ' we allow adjournment to 16.4.97. |

\\‘ \A f ! . X

Member f ) " Vice-Chairman
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Let this case be listed for hearinc
on 9"6"970 \ '

Any appointment made shall be sube

el oNOs 1947 / 26

28=4<97

- ject to the result of the cases,

UL Member

gw

Vice-Chairman

Mr. G.Sarma, arned counsel fér th

applicant is present. The learned Railway counse
prays for some tlv/éz:roduce the records.

hearing.
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present,

The cése is adjourned till 8.9.97 fo
On,that day all counsel shall remais
r else the case will be heard ex parte.
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Arguments of both the counsdl are
heard and concluded. Order reserved.

Vice-~Chairman

Common order delivered in open.
Court and kept in separate sheets. Copy
of the order shall be kept in eachcasge.

_Application is allowed. NO @osts.
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Memoer Vice~Chairman




.

.y P 3
P800 b0 p 0

* o‘o_'t;;‘-lo"'o_o .
OFEIGE NCEE"

) £ : RIS O N
09800000 2br ¢ 0000 biasse e

.o . " A Al
ca oL X K
‘ Lo
. Te .
- P
O
PR
P . \
.
~
.
-
¥
. \
. . : v & e
. N .
L '
Y
- -
-
i
. '
- T
N N
\
A
r
. ‘ M
4
-
N
,
L4
1
/
.
\
"
. )
-
/
t
»

1

oA/t A'/.GP/RA/QNP |

No.

¢eey 0000 ve 0 R N R R N P Y T

K3

€ . LR . ER .
PIEVE I et 00t 000000 i
o . N
- ° ‘ . . » .'
-~
.
£
o,
'
4
.
, .
]
N
[ I -
..
[
e
N
. «
.
i
N
‘ .
3
. '
.
.
i .
.
. :
- i
7 A .
;
R
' \
.

P

»
y
~
[
i
*
i
%
'




L
-

CENTRAL ADMINISTRATIVE?TRIBUNAL

GUWAHNTI BBNCH

Date of Order . This "-he Bth DaY of January.f‘ 95

L

'Ophfno. 142/96

Y. Sri B.K.Daimary
Al ' £ 2ad '
U.0.I & Orse

2. O.Ae 143/96
Ms.Nirmald Das

Vg
U.OeI & OCSe
3. O.Ae 144796
~ Shri S.Goswami
| =Vg=
UeOeI & Orse

4o O.h. 145/96

‘@#seé Kamala Peka
. ws-
UeOelI & Orse

Se OcAe 146/96
Shri P.J.Das
Vg
U;o.z & Ors.

6: O.A. 147/96
. shri P.K.%arkar
. =Vg=
U.OeI & Ors.

7. O.A. 148/96
shri T.K.Das
aVg=
U.0eI & Orse .
8, O.A+N0.149/96
Shri S.Kumar
| -Vg= -
U.0eI & Orse
9. O.A. 150/96
shri M.Ghose
-G~
UeOel & Orse °

L X R J

R E X J

[ X X ]

. 0600

L X J

eee

L X & J

LB N 4

LR X J

et

LA N J

* JUSTICE SHRI D.N.BARUAH, VICE-CHATRMAN
SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER

e
.

" eee Applicam:: .

eece Resmnden‘tjé

..+ Respondent

Applicant

see Respondengg.

ece Applicant

P ReSpondents

[ XN 4

«es Applicant -
eoe Respondenés
cve hpplicant.

eee Respondehﬁs

eee Applicant

K KGSpondmt
eee Applicant -
.o Respondenés

e«se=Applicant

oo Reswndef_‘ts

contd/-
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b
!
;
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10,

11,

12.

13,

15.

O.A. 151/96

Shri P.K.Kakati
" _vge

UsOeI & Orxs,

O.Ae152/96
Shri D.Choudhury

UeOel & Orse.

O.A. 153/96

shri S.K.Rai
Vg

U.0.I & Ors.

o.A;1ss/95

Shri B.C.Bore
=Vg=
UeOel & Ors.

O.A. 193/96

L X J

e ee

00

s 0

L X X J

LN

L XX J

shri Rupak Chakraborty ...

UeOuI & Orse.

OC.hi 42/97

Smte. A.Devi
w-Vge |

UosOeI & Orse.

L X X ]

[ X X J

L N 4

LR N J

LR X

oee

es e

L X K J

LR N

L XX ]

[N X J

LA X J

Applicant

Respondents.

Applicant

Respondents.,

Applicant

Respondents.

Applicant.

Respondents.
Appiicant
Respondents.

Applicant

Respondents

By Advocate Mr.G.Sarma for all the petitioners.,
By Advocate Mr.B.K.Shamma for all the respondents.

OQRDER.

' GsL.SANGLYINE, ADMINISTRATIVE MEMBER,

The above 15(fifteen) Original Applications are

disposed of by this Common order as they involve the same

issue, facts and grounds.

contd /=
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the Employment Notice No.1/95 dated 26-4-1995 for the

parpose of appointment in various posts under the North

'East Frontier Railway. In,thﬁsaO;iginal'applicatioﬁs we

" in the scale of pay of k. 1200-2040/- mentioned in the

2. The Railway Recruitment Board, Guwahati issued

. are concerned with CATEGORY No.7 ¢ STENOGRAPéER z(Engiiéh) ”

Employment Notice. Pursuant to the said Notice we have the

following results =

"Date of Written Test 3 27=9-95 .

Date of Speed Test 3 04=11=95 (for 80 W.p.m.)
Date of Speed Test & 05-11-95 (for 60 WePeMe)

Date of Viva Voce Testy 08=11-95
Date of panel =
approved: - 09-11-95

The selection Board held the viva voce teSt‘oﬁ 

8-11-95 for the recruitment of Jr.Stenographer (Bng) -

under Employment Notice No.1/95 Cat No.7 in scale
%. 1200-2040/- and has found 16(UR -10,S5C-2,ST-2,

I

OBC~2) candidates suitable for the said post and their
names are recommended to GM/P/N.F.Railway/Maligaon !

in ORDER OF MERIT.

AGAINST U.ReVACANCY

SN Roll NoOo Name of Candidate
1. 810704 . Anjali Devi

2. 810786 : Asis Chakraborty
3. 810798 : Mrityunjoy Ghosh
4o 810018 Debasish Choudhury
Se 810589 ' Rupak Chakraborty
6o 810777 Pradip Kr.Sarkar
e 810761 Nirmald Das

8e 810767 Kamaka Deka SR
9, 810794 : Pabitra Kr.Kakati
10. 810759 Satyanarayan Goswami

AGAINST S.C.VACANCY

1. 820123 T.Krishna Das
2¢ 820246 Sanjoy Kr.Rai

AGAINST S.T.VACANCY

1. 830077 ‘Bijay Ch.Baro
2. 830108 : Binoy Kr.Daimary.

AGAINST O.B.C. VACANCY

1. 840025 santosh Kumar
2. 840052 Pankaj Jyoti Das.” =

contd/=
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4
3. ~Further, the applicants inform us in their {
rejoinder that in response to.the Employment Notice
2120 candidates had applied for the posts advertised and
out of them 1520 appeared in the Writtgn Te@£3:172 appeared
in the Speed Test; 47 were sent for Viva Voce. Ultimately:
16 candidates were successful and were empanelled as above.
These facts have not been refuted by the rgapbndents. The
panél was published on $-11~1995 but no appointment"of_any
successful candidate was made by the iesponﬁentao On the
other hand employment Notice No.1/96 dated 20-5-96 was
issued. On 10-6=1996 the applicants prayed to the Genétal
Manager, X.F.Radlway) Maligaon to issue appointment 1e;ters»
at the earliest. There was no response. Consequently, the:'
applicant submitted the Oridinal Applications seeking
direction on the respondents to appoint them {the ‘applicaml:'s)
Notice for admission was issued on 7-~8-1996, Thereupon. |
Respondent mo,B; the Chairman Railway Boa;d, Guwahati
published his No.RRB/G/41/90 dated 5-9-1996 cancelling the
pénel en the ground ¢f various irregularitieg. ;s a reau;t,
the applicants amended the Original applicﬂtions.seeking
among- others quashing and'settingvaside of the aforesaid
No.RRB/G/Qi/QO dated 5-9-1996. In the meantime 1n_the
absence of show cause from the respondents the Original
Application wés admitted on 9-9-96,
4. The respondents justify the cancellation of the |
Panel as follows -
®esseadt has already been stated that the
selection in question pursuant to which the
applicant has staked his claim for appointment
has already been cancelled in view of the.
various irregularities found in the selection
-of Junior Stenographer in scale ks, 1200-2040/-
against Employment Notice No.1/95 dated
26=4=95 conducted by the Railway Recruitment
Board, Guwahati, which has necessiated cance=-

llation of the entire selection are as
followsi= .

qontd/d._‘



R M

P ~ {a)-. In the advertisement of Jr.Stenographer,
B o " required qualification was mentioned only
' B ' as Matriculate without indicating anything
- about the qualification of diploma in
.~ shorthand and type-writting. The advertisement
- also did not stipulate production of Piploma
‘certificate. As a result, many of the candidates
d1d not submit the same although they were
qualified both in shorthand and type-writing /', |
and had diploma certificate., However, the ' %:
Railway Recruitment Board, Guwahati, rejecgfeff
the candidature of many eligible candidates.
on the ground of non-submission of diploma .
certificate, thereby deserving eligible can=~
didates were deprived of consideration for
selection. , -

(b) Sample test checks revealed mistakes' in
- totalling in the written paper and in compu=-
tation of marks which has resulted in empanel=-
ment of candidates securing less marks and
exclusion of candidated securing more marks.

(c). In the recrivtment process, it has been

found that all the three stages of testing,
the knowledge and quality of the candidates {
have been handled by a single individual |
(Member Secretary, Railway Recruitment Board)
instead of getting the works done by different
qualified persons as under :-

(1) Setting of question paper for written
test.

(11) Selection of distation passage.

(144) Preparation final marksheet inclu-
ding marks for viva=voce test only
done by MS/RRB himself without any
signature from other two members,
This has raised doubts of malpra=~
ctice by MS/RRB.

{(4) As per Board's extant instruction 15%. of
marks for written test and viva-voce together
is required to be fixed for viva-voce. But
in the .subject selection, RRB/Guwahati had
adopted 15% of the sum total of marks for
written test (200 marks) shorthand test
(300 marks) as well as viva-voce marks
(90 marks). The marks of shorthand test(380)
was therefore irregularly included in compu-
ting the marks for viva-voce test. This hes
allowed the selection authority undue flexi-
bility in the final allocation of marks of
a candidate though he might have secured less
marks in written test.

(e) In a number of cases it has been noted
‘that marks once allotted in the shorthand
transcription sheets have been over-written/
defeced and new marks allotted, obtensibly
to favour the @andidates of evaluator’s
choice. '

{(q) It has betn noted in some cases, that though
the shorthand dictation scripts do not con-
tain certain materjals of dictated passage,
the type transcription sheets contain the
material of the dictated passage and in a Rk

better way. This indicates adoption of mal- :
practice in conducting the shorthand teé%. .7

1 .
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Se 'In support of the action of the respondents, Mr.B.K.
Sharma, their leamned counsel, )iad submitted that the
irregularities are to® folds, namely, before the actual test
took place, 600 applicants had been arbitrarily excluded
from the competition by the office of the Railway Recruit-
ment Board on untenab]e grounds, and during the entire |
course of the actual test 1rregu1arit1es which viéiated the
selection as a whole had taken piace. Under these circumstane F
ces, according to him, the actioh of the respbndents in

cancelling the panel in public interest cannot be faulted
and it should be sustained.

6.

respondents in cancelling the select Panel above terming

‘it ag illegal, arbitrary, despotic,

in the eye of law. Mr G.sarma, learned counsel for the

applicants

lled because of alleged malpractices or irregularities but
not even a single instance ©Of malpractice or unfajr means

©r irregularities committed by*any of the applicants or

(g)

- Vigilance Deptt. of the Railway and in

The applicants have assailed the action of the

,pointed out that the employment panel was cance-

~tion sheet) containing poor performance, |

¢ 2

On a visual checking, it has been noted
that in certain answer scripts(Transcrip= |

higher marks have been alloted in compari-
son to that.containing better performance.

The above irregularities in the selec~
tion are only illustrative and not exhaus=~
tive. In any case, with the abbve irregu-
larities detected in the selection, the
respondents were left with no other option
than to cancell the entire selection, By
doing so, no irregularity has been commi~_
tted by the respondents - rather the same
has been done in the larger public interest
which has also brought confidence among
the publices The irregularities were detec-
ted upon an enquiry conducted by the

consideration of such enquiry, the selec-
tion is question has been cancelled and

the applicant should not make any grievance
against the same,”

veid and not maintainable‘

P meb e gy rstrme e e e o



| attributedfor eéiributable'to any of them has been cited by
the respondents in ‘support of their acticn. Referring to
the case of Progoty Sypply and Co-operative Society Ltd.
reported 1n (1995) 3 GLR 327 in which it has been held to

the effect that every State action must be fair and infcrmed E'

pf reasons and administratlve action must nct only be 3

reasonable but £ree frcm bias and malafidej Mr Sarma submitted E

that the_reepondents had on the contrary acted otherwise in
respectlcf ine cencellatiOn of the selectvpanel. The expressed
ground for 1nveatigation was because of some alleged melprac-
tices but in the. end the panel was cancelled on a contradlc-
tory ground of 1rregularities. According to him, in the

face cf all these » there is no escape from the conclusxon

that the reSpondents had with bias and malafide against the 2?

eppllcants. arbitrarily cancelled the panel Further, the
respondents'without giving an opportunity cf belng heard to
the applicants before such cancellatlon had arbitrarlly
cancelled the panel. According to him, such action is not

sustainable in law and in this regard he placed reliance on

the case of Pradlp xumar Das and others reported in (1985) 2xgLl

GLR 459 which was upheld in the order dated 8.5.1986 in
SLP (Civil) 80;66 of 1986 by the Hon'ble Supreme Court. Mr
Sarma further referred to thevorder dated 14.6.1996 cf{ this
Tribunal in O.A.No.9 of 1993 in which after referring to
the aforesaid P.K.Das & others case and also to.D.V.Ramana
and others, 1986(4) SLR 50, the action of the respondente
to withhold appointment of successful candidates withontf
giving them opportunity cf being heard was set aside aﬁd‘
quashed;

7. In the light of the above, we are now to consider

whether the action of the respondents in cancelling the

contd/-
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select list cf Junior Sten09£apﬁe:}¥2ngllsh);m@ntioned
above is sustainable in law.,Ig has’ﬁot beencshown by the
‘respondents that the alleged;malprioiices or irregularities
referred to above were committed of attributed or attribu-
‘table to any of the present applicants. on thé other hand,
it is seen from their submission that it is the respondents
themselves who had committed the alleged malpractlces or
irregularities. The applicants have had to suffer becauée ;22
allegeé acts cf omission and/or commission of the respon-
dents. According to the respondents they had_in,the facts
and the circumstances of the case cancelled the select
panel in larger;public interest and in order to bring public
ccnfidence in the administration of the North East Frontier
Railway. These are indeed lofty ideals. But we are in these
C.As concerned with the question whether on their way
towards these goals the'respOndents had not trampled under
foot the rights cf the applicants. There is nc dispute of
the fact that the select Panel was cancelled by the respon-
dents without affcrding any opportunity of being heard to
the applicants before the cancellation was made. In the
case of Pradip Kumar Das and others (supra) 357 out of the
790 successful candidates whc had been empanelled were
screened out by the North Easﬁ Frontier Railway on the
ground that scme malpracﬁices;were ellegedly committed‘by
some of them. No opportunity of being heard was given to
them by the respondents before such action was taken. The
Hon'ble Supreme Court had helc :
"It was hecessary~according to the rules
of fairplay and natural justice that
these candidates who were included in
the original select panel of 790 candi-
dates published by the Commission had
acquired a right tc get emplcyment and

therefore they were entitled to be
heard before any prejudicial action was

contd/-
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-taken. The judgment of the Higthourt -
quashing the impugned order on the

ground that it was vitiated for non-

compliance with the rules of natural
justice can hardly be assailed.® ....

Thus, according to this Jﬁégment. the selected candidatesl"
have acquired two rights, namely, the rightto get employ-
ment and the right of being heard before any action preju=
dicial to them is taken. The learned Railway Counsel héa_
not cited any other case law to contradict this position.
The present‘applicants are successful candidates whc.had
been empanelled for appointment to the posts. They had
acquired bothjthe aforesaid rights. The aforesaid'jcdgmeng
of the Hon'ble Supreme Court was rendered against the

very same N.F.Railway yet the authorities of the Railway
had chosen to ignore the law laid down therein. We have no
hesitatiop to‘hcld-that when the respondents had cancelled
the Select Panel without affording an OppOrtunity of béing
heard to the applicants before the cancellation was made,

they had violated both the rights of the applicants.

_8}  Mr.B +KoSharma had submitted that the fact that the
applicants were selected and empanelled does not bind the
Railway authorities to appoint the applicants to the posts.
In fact, according to him it was clearly stipulated in the
Employment Notice itself that ‘the selection of the candidates{i
by the Railway Recruitment-Board does not confer any right‘_
on the ccndidateé. On the other hand, according to léwfthe
Railway authorities have the right to refuse appointment.
Further he had referred to para 113 of the indian Railway
Establishment Manual Volume I (Revisedizdition 1989) in
support of his contention that selected candidates can be
refused appointments- We are aware that there areée law and

rules in this regard. The para 113 aforeséid reads thus :

contd..
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"Selection of a candidate by a Board or a
Railway administration is, however, no
guarantee of employment on the rajilway
which is subject to his qualifying in the
prescribed medical examination and to his

being otherwise suitable for service under
Government .®

Perusal of this rule/para shows that there must existya}
fault or deficiency on the part of a selected candidate in
order to deny him an appointment to a post under the
railway for which he was selected. In this particular case
however the applicants were denied appointments for no
fault of theirs. They had subjected themselves to the rigours
of the examination and tests conducted by the respondents
giving out the best theyvcould with the sole expectation
to come out successful within the standards set by the
respondents. No blame has been apportioned to them. They
had not alsc been allowed to reach the stage stipuiated

in the para/rule mentioned above in order to aécertain
whether they are suitable for appointment to the posts.

It may also be mentioned here that the learned Railway
counsel had sought time to produce certain records tc enable
him to make submission. He was allowed time. But though he
had produced some administrative records befére us he was .
unable to producé any aﬁswer script for the written test
as well as the speed test including the passages for the
speed test. The contentions of the respondents against the
applicants with regard to the>answer.scripts or marking

thereon are therefore not substantiated before us.

S. We are in a society which upholds the supremacy of
the rule of law. Therefore, an administrative actién which
is done without observing due process of law or the relevant
law or rules prescribed is liable to be quashed. In the
light of our discussion and findings above, we are of the

view that the respondents had arbitrarily and illegally

contd.e.
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cancelled the select pane}\ Thérefore, the action of the

respondents in cancelling the panel is not sustalnable in

" law. Consequently, the order No .RRB/G/41/90 dated 5-2996

(Ahnexure A.VIII) issued by the respondent No.3 and the'

Railway Board letters No.96/E(RRB)/25/12 dated 7.8.1996

and No.96/E(RRB )/25/13 dated 21.8. 1996 mentioned therein -

insofar as they relate to category No.7 Stenographer(English)

of the Employment Notice No.1/95 dated 26.4.1995 are liable

to be set aside and quashed. Accordingly, they are hereby
set aside and quashed. Further. we direct the respondents

to complete the process of recruitment tc the posts of

Stenog:apher_(English) afcresaid in accordance with law and .

rules withinjthree'months from the ?ate of their récéipt

of this order. |

10. All‘;he.above Original Applications are allowed

in the lines indicated sbove. No order as to costs.

Sd/= VICE CHAIRMAN
Sd/= MEMBER (ADMN)
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1. PAnmICUuARo OF THE APPLICANT A
Shri Rupsk Chakraborty, ’
3/0 dhri Hrishikesh Chakra sborty,
Vill & PO - Higam Nagar, PS5 Dinhata,

Dist, C och Behgr,
West Bengal.

2 PARTICULARS OF THE RESPONDENTS 3

1.0nion of Indis represented by
the Becretsry Lo the Govt. of India,
Ministry of Rallways,
New Delhi.

2. Gener;¢ Mansg r$P)
P Roilway, Mslig
Guw;a;bl-il.

B.Ch irugn

'GuwdhaJl-l.

4 JMempber Secretary.,
Kailway Recruitment Bosrd,
Guwenatbti - 1.

3. PARTICULARS3 OF THE ORDERS AGAIVST WHICH THIS
APPLICATION IS MADE 3

i This spplication is made for implementation
of recommendaticn of the selected candidaies for sppoint-
ment zs stenocgrapher (Bnglish) in the scale of pay
55.1200-2040 vide Employment Hotice No.l1/25 cztegory

To.7 (Anmexure AJITI).

ii. Res®raining the respondents from comple-
ting the process of employment nctice Wo.1/98 category 1

( Armexure AJVIII}.

iii. Wotification doted 08.,95.96 under
o RRB/G/41/90 issued by Shri B.Kalita, Chalrman,Railway
Recruitment Board,Guwahatl cancelling the recrultment

p.:lrlels.o ss 0 0

"¥1ijk)0LPL CLDKA¥§Vﬂklﬂd§<?E;
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panels of stenogrgpher{inglish) 1n scgle of 1200-2040

under category No,7 of Employment Notice FNo.l/95 dated

26.4.95 »nd Craft Tegcher(Bengsli ledium) in scale
f5,1400-2600 under category Wo.6 of Employment Notice
"6.3/94 dsted 18.12,94 (ArneRure R,I of the written state-

ment), .

4. JURISDICTION

i,

The -applicant decluru that the subject

mebher sgainst wbﬂch he wunt redressal is within the

jurigdiction of ﬁbe Tribunal.,

5e LIMITATION -

The applicant further declare that the
aoplicgbicn is within the limitation prescribed under

e T

section 21 of the Administrative Tribunal's Act ,1985.

° FACTS OF THE CASE :
6.l That the gpplicant is z citizen ‘of Indigp

and as such he is entitled to 1l the rights snd privi-

leges gusrenbeed under the Constitubion of Indig.

8.2 Tha

ot

the gppiicint has come frow a very
pocr fawily snd ss such he deserves considerstion from

all concerned.

6.3 . That the spplicant passed the Higher
Jecondary Liamins tion in the year 1981 znd has obitained

diplomz in typing and stenocoraphy.
Contdesanss

uspak- ohelorood
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The testimonials are enclosed in this

2pplication an. marked as Annexure A.1,

Annexure A.l.]l and Annexure AJIT.

6.4 Thst the resnoLuent H0.3 mzde an adverti-
sement for tcs+11g candidstes for sterogrezpher in gscale

of pay #.1200-2040 through Advertisewent [o.1/95 (Anne-

xure AJIII) and it was clearly written under clause 12

of the genergl instructions that the number of post of

stenogrzpher msy be increased or decrezsed.
6.5 That the &Du leant in response to the

advertisement mpde by the respondents on 26.4.95, ass
gﬁpeared in The Asssm Tribune, hass spplied for the post
of stenogrepher. The sspid sdvertisement rums as Employment
Motice No.1/95 cglegory ¥o.7.

A copy of the said sdvertisement is

ainexed herewith and umgrked as Aunexure-

6.6 That the applicant made spolication for
appointuent ;s stenogrgpher st the scale of pay 1200-2040

giving &1l particulsrs such zs scademic guzlification,

[+¥

age proof certificate, Diploms Certificptes, in typing s=nd

stencgraphy etc,

6.7 That the respondents being sutisfied with
the regqulrements of the csndidature for the post of
tenographer as noted sgbove cealled for written test fixing

the date as 27.8.95. L,
A COPVesanen

‘W’PM WW@
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A copy of the call letter is arnexed
herewith snd the sapme is marked as

Ammexure A.TV,

3

"

¢4

nat as per the cgll letter the applicant

6.8 '

gppeared in the written test, did excellent in the exsmi-

a

nat on sihd became successful in the test and aecordingly
the spplicant was called for speed test both in typing
snd stenogrephy and this was held on 4,11.95.

A copy of the call letter is gnnexed

herewith and msrked as Annexure A.V.,

6.9 That in the gpeed tést the humble applicsnt
did execellent snd accordingly he was declared successful

and thereafter the applicant was czlled for a viva-voce
test snd in this test held on 8.11,95 he also became
successful snd was selected by the respondermt To.3
and reconmended the name of the sp-licsnt to Respondent
MHo.2 for asppointment. In view of increase in number
of vacancy, the respondent rightly and velldly recommended
the ngme of the gpplicant slongwith 15 others for appoint-
ment .,
A copy of the said recommendstion contain-
ing the name of th. applicant alongwith
cthers 1s annexed herewith and marked as

Annexure A VI.

6.10 That the written test, speed test and
viva-voce tesht were conducted by the Railway Recruitment

BO&_\Q“I‘GO...-.
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Board headed by thne Chairmgn, which is an asutonomous
body like any cobner Rsilway Recrultwment Boérd in the
country. liorecover, one responsible officer was deputed
to the 3election Board on behslf of the Respondent

Yo.1 and 2.

6.11 Thst the applicant beg to stste that as
per gdvertisement dated 26.4.95, once the cendidpte

is selected after going through sll the stages/tests “iz
written test, speed test and viva-voce test and when

the nszwe was reccumended for gppeintment as stenographer,
the resgpondent Fo.2 1s duty bound to aproint the

appiicant in the existing vacancy of the stenographer.

G6.12 That the applicant beg to state that
though final 1ist of 16 candildstes including the name

of the ppplicant i.e. Annexure A, VI was recompernded on
$.11.95 to the Regpondent No.2 for sppointment, the
Respondent Ko.2 did také no action on it snd the applicant
was at o loss of having not received the sppointment
letter, Bven the resentment/inscticn ¢f the respondent

o.2 was echoed and re-echoed in the news paper. Copy

enclosed.

(o)

.13 That the spplicant mpde representation to
the Respondent To.2 dated 10.6.96 requesting to mpke
appointment of the applicant.

A copy of the repregentgtion is gpnexed

herewith and marked as fpmexure AJVII.

Conttbdecees

Ruspake hakr b D)
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6.14 That while the applicant‘was snxiously
walting for the asppolntument letier he was surprised
to see the advertigement Fotice No.1/96 dsted 20,5.96
where the respondents wanted to test 8 candidates. This
advertisement sppeared in local news papers including
ﬁoﬁice bosrd and runs as category Ho.l. Having seen the

0y

advertisement, the anxiety of the spplicent was multi.

n

plﬁed and agaln he approached the respondents and no

responge gt all was there from the respondents. The

abplicant believes that some foul play nay take place

in view of.the sdvertisement Wotice Fo.1/96 dsted 20.5.96.
A copy of tne advertisement notice ¥o.1l/26

is annexed herewith snd ssme is marked as

Annexure AJNVIIT.

In this comnection, the gpolicant beg toc state that
aléngwith him there are 18 other czndidates slso duly
recommended for gppointment Lo the post of stenograpner
and while none of the recommended candidates is appointed,
pugliéaﬁion of ancther advertisement e is creating
suspicion. In %his connection, the’apglicant further beg
Lo state that there was another Employment Notice No.1/95
Categor§ ¥o.l where 21 csndidates weré recommended for
sppointment of office clerk in th scale of pay 950-1500

and all of them were sppointed thopgh they were appegred

~in the tests subsequent to %Lhe applicant.

6.15 That the gpplicant beg o state that
the selection of the gpplicant is valid cnly upto one

ear ss per existing rule of the respondents.
y b ¥

Con'bd......
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5,16 ‘The zpplicant begs to state that the
respondents by the notificstion dated 05.2.96 under .
reference No.RRB/G/41/90 issued by 8hri B,Kslita,Chairmen,
FEsilway Recruitment Boérd,ﬁuwah ti has csncelled the
recrultment panels of stenogrepher(English) in scale
%5.1200-2040 under category ¥o.7 of Employmént Notice
H0.1/95 dated 26.4,95 snd Cruaft Teacher(Bengali Kedium)

in serle %.1400« 2600 under category No.6 of Zuployment
Fotice ¥0.3/94 dated 19.12,94 sction of which has resulted

PR

nis-carrisge of justice and multiplication of ille aillties.
»J

7ol For that in view of the selection as per
Arnexure AJVI, the spplicant was sure that he would be
sppointed soon under the respondents snd ss such he

did not make any attempt for appointment in sny obher

depsrtment

]

7.2 For that the applicanﬁ Was sure that he
would be sppointed soon under the respondents after
selection gnd if immediaste eppointment letter is not
lssued, the whole career of = poor quplified condidzste
will be fruitless =3 the applicant has become cveraged
now.

73 - For that irjustice will be done to nim
if iwmedigte szppointment letter 1s not issued. lioreover,
alongwith the epolicant, the whole family will suffer

very sdversely,

el For that the sdvertisement ¥0.1/96 as
referred in Amnexure AJVIII is ill-conceived,fonfusing,

conflicting,....

Rusbak tharrboD.
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corflicting,contradictory, inh:srmoneous ang acting
upon 1t will be Liilegenl gnd uncalled for and the
2pplicant firmly believes thst this Hon'ble Tribunal
will direct the respondent No.2 to implement the
recommendatioi of Respondent I'o.3 and 4(Arnexure A,VI)
anc in the event of non-issuing such direction, the
applicant will be deprived of the right of sppointment

conferred upon him after the selecticn,

b

7.5 or that the cpncellation of recruitment
banels 1s illegal, arbitrary, despotic, void and not

rzintainable in the eye of law,

8. ReELIEFS SOUGHT FOR ¢

In view of the facts and circumstances

of the case the applifent prays for the fellowing reliefs:

i. ' That th: applic:nt mey be sppointed with
immedlate effect with z directicn to give the seniority
from the date of recommendatior for sppointment i.e.

doted ©.11

w0

5.

ot

ii, That the respondents may be directed not
Lo implement the gdvertisement Yo.1/96(Annexure ANIII)

-

till the applicent is appointed.

il.a To set aside =nd quash the cancellation

of recruitment panels issued by the Ch;irman,ﬁaibway

Recruitment Board, Guwshatl under reference I'o.RRB/G/41/20

dated 05.¢.26(Annexure R.I of the written ststement).

iii. Any other relief/reliefs zs this Hon'ble

Tribunal considers fit and proper.
Contdeseese

Rubak chakrnbD:
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2. INTERIM RuLIEF PRAYED FOR

2

ie Thst during pendency of the disposal of
the soplicgtion, direction may be issued to the respon-
dents to appoint the gpplicant with inmmediate effect.
il The respondents may be directed not to
appoint stenographer zgainst advertisement No.,1/96 till

the spplicant is sppointed.

10, WESTHER ANY OTHER APPLICATIOQN/PETITION FILED
BEFORE A*X OTHER COURT/TRIBUNAL :

The applicsnt beg Lo state that he has
not filed any cther cgzse application before any Court/
Tribunsl.

11. REMIDIES EXHAUSTED s

The gpplicant beg to state that he has
xhzusted g1l the remedies snd there 1s no other plter-
native but to approach this aon'ble Tribungl for justice.

12, PARTICULARS OF Toii POSTAL ORDER

Postal Order Ko.
ate

Issued by

Ppyable at

13. An Index with particulsrs of enclosures is
enclosed.
14, PARTICULARS OF DOCUMBNTS 3

As per Tudex.

VerificatioNesosss

CTELkaMRLL lelkl?qubL40q<th,
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4 10
. VERIFICATION
I, ghri Rupsk Chgkrgborty, scn of

8hri Hrishikesh Chskrsborty, aged asbout 32 years,
by Cx te Brahwin, by religicn Hindu, resident of
/i1l & PO Nigam Ypgar, PS Dinhps sta, Dist.Cocch Behar,
West Dengal do nereby solemnly affirm snd verify that
the stgtements msde in paragraph 1 to 6 znd 8§ to 14
of the OA are true to my knowledge snd those made in
paragraph 7 of the O.A, are true to my legsl zdvice

and I have not suppressed suy uaterlal fact.

AD T sign thig Verificgtion on this:lﬁ[ﬁay

Qf P{/(’) ’1997 1 GUu¢L¢hc1tl-

- Rupak Chatt2
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" DINHATA*
TELEGRAPHY & COMMERCIAL COLLEGE

Afiilisted To The Board Of Commercial Education, Government Of West Bengal.

ESTD.—1957. Regd. No. Coo-2
P.O. DINHATA, Dist. Cooch Behar. West Bengal. (INDIA)

chd. Nozf‘;’zg"? Date.. 4 FA /

..................

PERIODIC CERTIFICATE

As per Perlodxcd Tesl Rccord Book, held on.. 4 o ey 19?/
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t 4 D"hll: 2 DINHATA TELEGRAPHY & COMMERCIAL COLLEGE
\ /0 ~ w/g{\} ( Government Atliliaied ) ,
N ® / ﬁqg . P.0. Dinhata, Dist. Codch Behar. [

Cp\wge »

2 Y w‘ﬁ“



v
."
g
2

85 COOCH BEHAR ©
& - . (GOVT. AFFILIATED) R

N g
b
\W,

B G Y v Y el T

TR

& PROFICIENCY CERTIFICATE FOR &
SN | TYPE WRITING S
e ﬂ'ﬁ h : - , : e

S | T UQRTIFED ot <7 have evomned MBS Chakraberty
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cmmxwmuﬂmmmnummmmn scalcns" W srenderd i Sﬁt’f\"fsmtronrwmeh

;- on, thc North-East’ B

)‘4 Sccretar /o Rad

g Apthcations are - vntcd in prcscrtbcd apphcatlon form
obtamablc from ‘the tmportant Railway Stauons OR in a proforma

encloséd herewith (io,be {neatly typed in a standard sizc thick paper, .

only-one ide) for thc fothwlng temporary posts likely ¢ to be permanent’
ter ‘Railway. rApplicatlons complete in»all -

rcspccts along thh,requi closures § b
/HER crultment Boqrcf., Statlon Road
Guwahah-?BlOOl Assam inder ccrtxftcatc of postmg 55 s to'reach the
Board‘s omcc onor bcfore 17-30 hrs. of 96-95. The applications can also

bodroppcd in the Anp_ligatlnn_ﬂ_ox“ kept in thé RRB office before 17-30,°
hrs. of 9-6-95 EMILOYMENT NOTICE NO. -AND CATEGORY NO.

AGAINST WHICH THE? CAND]DATE APPLIES'] MUST CLEARLY BE
' EI\I QN THE TOI’;OF THE COVER ENVELOP POSlTlVELY

N

CAIELWW insaale

Rs. 1640 2900/ for- English/Bengali ‘Medium Railway School.
Tempordry but likely to be made permanent. NQ,_QLP_Q_SI 1 (UR).
- QUALIFICATION : i) lind class Master's 'Degree in Botany. (ii)
'Umvemty chrce/Dtploma in Educatlon/’l‘eachmg OR Integrated two-

" years Past Graduate coutse of Regional Colleges-of . Education’ of - -
- NICERT.. (iii) Compctence to teach through Engltsh and Bcngall ’
K Medtum AQE:20 to40years,. ° -

Ks.o 11640:2900/ - !or\Engltsh/ Bengah Medium Railway Higher
. Sccondary School. Temporary but hkely tobe made permanent ‘NO.OF
EQST : 1 (UR). QUALIEICATION : DAlnd, dass Master's Dégree in

n\egrated twa yeats.Post. Graduate. coursc.‘of chlonal Colleges of

Station Road, Guwahati-
EMPLOYMENT NOTICE NO. 1/95 .
DA!E OF PUBLICATION 03 5-¢5 CI.OS!NG DATE : 9-6~95

i sent to the Assnstant' ’

in scale '

) Physrcs (i) ﬁnlversrty‘pcgrce/ Dtploma in’ Education/'l‘eachmg OR -

-

s and Bengali Medium. AGE:201t040 ycars. . 1 ;
TEGORY NO, : 7 : STENOCRAPHER : (ENCLISHI (r\ scatc Rs
1260.2040/-. NQ, OF POST: 10 (UR~5, \;C-L.STQ OBC 1‘)« 3\

QUNLIFICATION : Matriculate. SI.’.[IQ 80. A
* shorthand and Typc-wminb rcspcctwcly ; Knowladg oﬂthdn

. Stenography is an’ addmonal Quahﬁ o y ¢ 'I' n‘;
prefrence. AGE: 181030 ycars ‘.‘ ~f 3
"‘QL"ARIM‘;N.LMEDICAL ! R
| CASTEORY NG, 82 STAFENUREE scalc %, 14(&3

PGHL: 14 (UR-8, ST-2, OBG-A). QuAmeAIm_u The_cimdtdaté
must have passed Matriculation or its cquwalen_ cxarninatlon and
powiess a certificate,as chtstcrcd Nursc a " .q : 4‘. !

- the three yeafs course in’ Gencral Nurslng ahd§ E y:ou' 6 I‘n 2
M wifery from a School of Nursing or othcr lnstitﬁtxop r\ccogmscd By
the Indian Nurging Council OR BSc. Nursing, Candidatcs passing BSE
(Norsing) will be given two advance mcruncnts on ,the mcnt of cach
cardidate under the sanction-of compétent authority OQ sclccuon thmr .
naties must be borne in the Indian State Medical Register. They must be ~-
abjis 0 speak in English, Hinidi, Assamesgor Bcngah AQF. Bctwocn 20
to.35 years with 5 years relaxation”for SC/ST.candidulcs. Both
Mile/ Female gandidates can apply A

Q._.LLF_CAILONS_AS_L

| e .wnnnmwwomssm_' ’

k,._Edmljgn,pf ,N _Quwgompetgn‘ce o, tcach thrgugh English and

"'Bcrrg I

“fikely to be made permanent NO.OF POST : 1 (UR). QUALIFICATION :
i) Ind class Bachclors Pegree with one of the following group of subject.

45% marks can be corisidered equivalent to IInd class where there is no .

demarcation of class in Bachelor's Degree. (i) Physics, Chemistry and

nesub,ect«out -of Mafhs.ABotany/ZootogynOR(uLBotany, Z00l0gy. andmy..

“ one sub)ect out of Physrcs/Chemrstry 2) Umversrty Degree/Diploma in
Educauon/Tcachtng OR 4 years integratéd Degree course in Regional
Colleges of Education of N.CER.T. (3) Competence to teach through

. Assamese Medtum AQE 20t0 40 years

scale Rs. 1640-2900/- for Assamese Medium Rarlway Higher Secondary -

wScholTemporary Butdikeliuso, mmmmnmrw.lw; .

(ST) QUALIEICAIIQN 1).1ind class Master's Degree in Commerce
“with’ spcclal paper Book-Keeping .and” Accountancy (it) ‘University
. chrr:c/ Diploma ir Education/Teaching Integrated OR two ycars Post
Graduate course of, Regional Colleges of Education of N CERT. (iii)
Compctencc to teach through Assamese Mcdtum. AGE :20 to 40 years,

CAIILGQRX_NQ._.L_ASSJI.IEACHER_GBADEJJCQMMERCE‘ :
‘Wﬁﬁm&m in scale Rs. 1640-2900/- for ~

Assamese Medium Railway Higher Sccondary School. Temporary but

likely to be made permanent; NO, OF POST ¢ 1 (SC). QUALIFICATION :
- i) lind class Master's Degree in Commerce with special paper Banking.
- (i) Umvcrsity chree/ Dxploma in Education/Teaching OR lntcgrated

two’ ycars Post, Graduatc course of Reglonal Collegds of Educattor\ of

NCERT. i) Competonce to teach through Assamcse Mcdnum AQE
" 20040 ycars

!')‘-—-’ﬂ-»

1400-2600/ for English/Bengali Medium Rallway School.- Temporary

: : inscale -
. Rs, 1400-2600/- fof Assarnese Medium Rallway School .Temporarybut

1.

11 P
SC =-Scheduled Caste, ST = Scheduled T ribe UR - Un-Reserved
OBC = Other Backward class, 1.P.O. = lndlm‘Postal brder,
EXSM = Ex-Serviceman, PH = Physically handtcapped el

"o 1.2, The numberof vacancles shown maybem”“se&"‘ 'a*ira"sed‘ : "“"

1.3. SC/ST/OBC candidates canapply against | UR posts but ihey wrl
"have to compete with UR candidates” SC/ST/OBC candtdates
nced apply strictly against theis respectlve vacancles only L

2,

2.1

Railway staff and-casual; Labours/substttutes provl;ied thah
they have put in minimum of 3 ycars scrvice (oontlnuous or
braken) subject to the condftkm that the age of 45 yrs is not
exceeded in the case of SC/ST candidates tmd 49 yrs in case of

OpcratWe societies and lnstttutes upto;Siyeara tervlcc
lcss. R

w&ty'to*bmaut"pmnanm*

class in Bacholors chrcc (i) University chrcc/Duploma in

Q__L[AL]H_C_AILQN,M) Ilnd class’Bache[ors chrcc, with Physlqs,
A,Chcmtstr) and one subject out of Botany/Zoology ~45% marks can be
~ considered, equtvalcnt to lind class where there is no demarcation of -

SC/ST). 3

g) Upto maximum age of 45 ycars (50 yc 3ot ,SC/ST) lor 3
repatriates from Burma and- Shri “Lanka: who mlgrated to i

Educntlon/Tcachmg OR 4 ycars integrated Degree course in Regional - ‘l
Colleges o( Education of N.C.E.R.T. (iii) Compctcncc to teach through | hl\ (.
pRce § itz P G ..c.ns. — ‘t*- g 3
R . UL
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made on newspaper /cut
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amounts for unreserved
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N/ KRB/G/41/10

CALL LETTER/ADMIT CARD FOR THE WRIT
EXAMINATION, CA ey

Y NO Y vy 1}
NOTICE Mo, __i{&¢ |, _:-L{___mpw MENT

To T Y
shri/gft._ Rupet  cboloneki by ] e
- | o . 1 lAu“‘YﬁLE&
Your ROLL NO. 1g [ o 1 o 17 T
I BlogRy | I L Fagwe V0

This 1s your call letter/admit Card for the written examfdst~ 7
ion for tha post of Stwo in scale R, lRov=2940(~

-

T und : No. V]o7 ory’ No. o0 e
The N ToRaiTomy, er E/Notice No MoV category |,:3*%""""?
PROGRAMME OF WRITTEN EXAMINATION IS &S GLVEN BELOMS | _

. -~ Day TIME ©° VEMUE NTA el oo
2H8(ay . Sw—oQMd lo-caln, | L.O G fi—oW High =7

. : Fomen Boga, GHY~] -
WBWM@W
Lol ance-

. . . ‘ ‘b
i}' fou yill rot be adritted to this written exaninaticn withot~

Nig L) letrer/admit Card and does not itself glve any entitie~
ment: £y fRale~*ion « ﬁl |

“~ Jour : « et
Re Ch;v-k a;:ndidahlre has been accepted provisionally and i: :

B Lo d fulfilment of all conditions lald down ip the sabd
Hployment Notfeg,

Zifmu? {0 DONOT PULLFIL THE CONDITIONS aS LaID LOWN 1N THE '?N“JEL
L) 1 ENT NOTICE, PLEASE IGNORE THIS Cibl LEDTER/WIDIT Cuil
2T aPPELR,

. R ’ \ l
g:. ao?;lfy the sumdessful candidates in the wiltten exaﬂli".‘?‘."” Wil
< falled for the viva-wee test . |

-

’.. .‘!"‘j ‘, - . OBC
Qz‘r;di(’lmf:;)e to defra?f your own travelling expencayfor LR/
. .

Ie

. ' , RRB/

Sy hg?r""a"hing the Chairmman/RRB/GHY and ctner "Lt‘t‘:i.alf gfq

aeh. J,S‘f“f*J.y Or indirectly by a candidate or anyrody o & 'w;_lﬂ
3~ TAUeating andue ronsideration for the racuuitmei -

799" & mardfdate 1iable for diequallfieaticn - |
“:nd?:il *ha candidates and the persons eng: jed In mgnkf:i{zion
1 79 *he exanination will te allowed into the ex ’

p’a“ T Serles dlsclpline and silence must be 'mai.ntm.nei 1_ﬂ. E};,s
OF -‘.}‘naﬂ"" Ha]-l/ROO'“SJ‘PprOpriate action will. be FJ{’}‘ —~t‘; o~

. -’88 adipring unfalr neana in the exsmination hall.etc,
Z.mg&é%” N UL, TE
N, S T TRAVEL, Fifkis BY 1Y/ LN SECLisD
TUUSO T Y IwAHLTL £K. MIsS b

_Au?‘hf;r;'.g.] P;? Bg!

- | Tor g‘{‘:},R‘;"%——“ |
W Rigt /G0 oy
\ ) ‘ gﬂ-"”

U whE
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™ c ’ L" jt—r~—rm— - 7 A S i
\LLUQY ABCAULINELD BOAM: BGUAAATL ity

Bfﬂﬁggfﬁaert fioate of'Pos%THg) gtéﬁ;on Rga@g

- » Guwal a;}v, o
NO.~, HRB/G/ 41/9 | o Davesy: _19(9§£¥, ,:

3.

SYYCR LSt -

To /./‘ ///:/ 3 ’ // /,4.é/ /
S'nri/;nftoﬁ.,_.,_,/ée%*w’y 4/ 79/» .
: AN hisutatiok/nnbini iy
' Your oll Number is | QINEDD i
. 7 )

You winy ot vg | AdCTED_ 4 |E
aduitted for the Speed Test & Viva~Voce Test withoy:
ut this Call Letter/admit Card.This.Cal} letter/ |V
Adrit Card however does not itsclf give any entii-
lenent for seleotion , 3¢

RECRUITMENT SBELECTION FOR THE POST OF J I QiENOGRARWARL:

Thif 1§wxgg§_ggm1§_ggrdng}l Letter for SREED

SCALE Rse 1200-2040/-,CATEGORY NO. 7,UNLE¥EMRL0YMA
1/95 ON THR NORTHEAST FRONTIER RALLWAY

| . ¢ ..~
1, with reference to your application for the post mentionéd
above, in response to the Employment Notice olted above, yoW.are
hereby advised to attend the office of Chief Personnel 011199;/
Ne FoRnilwny/Maligaon,Guwahati-11 on 4.11495 at 9430 hrss «dox. 8peed
Test, '
2e The Viva~Voce Test of the successful oalididates of 3peed
Test will be held on 8,11,95 at Railway Recruituwent BogrdpGuwahatié :
Station Road,Guwahati-1, NO_SERARATE %I%g%gggjon VIVA=YV % %%i 2
WILL BE I%}?UED'“ The Candicntes shall have thelr result on.the:Novice
Toaxd o 58 office on @ 6411.95 snd those ocandidates who .will* '
qualify in the speed test of 80 words per minute: should, appear for
the Viva~Vooce Test on 8,11,95, Therefore, your presence ggx“bq |
required for more than four danys and you should come sﬁjpﬁepnred .

. . = L I P UL y : P -
Bnoots Flong with Temeotive ‘ciplonn oersificnteal lye, Shorthand |
rogge ig :he any of Viva=Voce Test,Tpe,SO/ST candidates nlso mugt
p e eir Caste/Tribe certificnte at the time‘OI”YQVa*che tesgk

Request for postponment of the Late of Speed test
‘ and Viva
Voce tes{ will noi be congidered and no absentee test will be helc,

: You are algo direqgted to bring the © n
' & 4 rizinal Cal
tﬁe written test held an27'8’95 R e &ing all letter for

2& Approaghing Chairman/RRB and or his Secretari:t dir
A ’ 8 ectly or
qongggﬁliigg 20082fidﬂte oi any bcdy on his behslf réouestingyundue
a r the recrultwent will renc r erilcica |
for diaquaditicetion’, w encer crircicate liable

l& The cnndicates onn givy intorview edlther in bugligh or Hindd e

84 OR SG/ST CANLILSGTRS ONLY :

- Bﬁﬁbﬁaﬂﬁcyfﬁ%,vgﬁll Gl YOU 4l -ENULILED 70 TRaVisk FREE
L ( RAILWAY IN SECONL CLaSS FiOM e rerers g0 30 L PO GL AT
L iTN,) #ND DaGLeThis Pnss 1s aveilpble Up 60 154 Lot 5

~{duthoritys» Ry, Ba's LteNos B(NGFLI-84/RSC/ 122 (Tlo 239 11e8:)

: Nqnazvi;gigou are adviged to increasec the spgeet of L..rtuend and

g to come out successful in the o driar o0 woras
//’ Speed test to be held on 4411.95, (2. :re sise « ireoted

to wring attested photogtnt coples of i -t 111 cortifi-
eates and Mancgheets mna other certi-ic:: 5 Lo s1th the
original at the time of viva~voce tagl if ... i daited dn

the speod test of 80 words per ninute .

. . 4 (v/\ ‘ .
7% R b
& ’. | ‘?: (/A%&( derbiht e ‘éu{l{/imld:' -'-U.:W‘J-&u

RETTLETTTOR WY ¥
PR _
o pa
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R '&"‘n""' R : &Y. ‘ff.'T'\ @ .,.’.y,ta,
\
I
Vo

Produ. SOl e, ahy-18 ' TP ARE Re
‘,\,'!

—



LWM A o0 .

e

-~

- RAILWAY RECRUITMENT

[ RAILWAY NOTICE )

., ‘.I' P

NOTICE

\p

BOARD: GUWAHATI

The following candidates whose names and Roll Numbers
are given below, have been recommended to the General
Manager(P)/ N.F. Railway/Maligaon for appointment. :
(A Jr.Stenographer (English) in scale of pay Rs. 1200-2040/-

Category No. 7 under Employment Notice No. 1/96 '

Sl.No.
l.
2.
3.
4.
b.
6.
7.

8.
( _/'_
' l/;o.

" AGAINST UR POST

Roll No. Name
810704 Anjali Devi.
810786 Asis Chakravorty.
810798 ‘Mrityunjoy Ghosh.,
810018 Debasish Chowdhury,
8106H89 Rupak Chakravorty.
810777 Pradip Kr. Sarkar, -
810761 - Nirmali Das. ~ ]
810767 Kamala Deka.. "~

_ 810794 __ Pabitra Kr. Kakati.
810769 . Satyanarayan Goswami;

S

e e e vt B —— — — ——— — — —— e ats + 7 ek i S Ae e ot et S e e i A b Aumnt

' AGAINST $.C. POST

SiNo. Follno... . Name
. #20123 T. Krishna Das )
2. 810246 +  Sanjoy Kr. Raix
AGAINST S.T. POST
SI.LNo. .Rcll no. Name
l. 830077 Bijay Ch. Baro.
2. 830108 Binoy Kr. Daimary,
AGAINST O0.B.C. POST
SLNo. Roll no. ‘ Name
1. 840026 Santosh Kumar.
2. 840062 Pankaj Jyoti Das.

TIe Assam T fune.

-t ‘._.5....‘,.__(_.:;{.1_;‘ J&g

-~
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Tho General ihnacer,
HeT'o Radluay, Pnligaon.

.'}ubz«- Appolntmant to tho post of 'Junior ¢ tcxnor:rmﬂmx"
in vay srala of s, 1<”Um?040/; per month,

. 51 X

Wo humbily hag to bring to your %ind not 1o that our namag
were reaommanded hy tha Radluny Deovultmant ":0'1?”(1/“1*!0‘1'*!1 for
appointmat to the poat of ‘Tunler ftenonvenhar ' (Tonalish) 4n
aonle of pay M. 1270. 2090/ Poma, na puhVighen In'¥he Naram
Tribune® Nated- 12,172,095 apA "B Yoweant Mgt naked. 23,192,906

oto,

Siv, we are eaqgorly walting for a formnl énnoinhmenh
lettor slnce recembor 'O 1y Aahall depm At favourah¥a of yonr-
indly lonk intd tha matter and arrancas ¢ tepaya t:ha hm.m:lv.:t:rmﬂ:
letfer al- the sarliest,

LY

Thanl:dng von,

Mtods 106,00

Your'e vatehenlty,

*\ﬁ~°t7‘3‘¥1' ()é\o\kif) %~(UC\(1«“
AIL the Coafnnpan Candidntan ap thes

.?lr. "t‘mm 1mantier 4n Py arnle of
Po 1oronsnans, noy month,

ey lavennt it laa ‘. 1/9%,
cory e, %7

[

Cat:n-
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@pecml heah‘h check-up
Yfor LP students

From Our Correspondent

BONGAIGAON, June 18—A
. meeting of the Bongaigaon
District Development Commlttee
was held on June 10, The
meeting discussed the jmple.
mentation of speclal health
check-up programme for pri-
mary achéol atudenta in the
diatrict and naked the Joint
Director of Ilealth Servicea to

. prepare a plan to cover all the

studenta of 9673 LP schools In the
dlstrict.

Addressing the meeting the
Deputy Commlssioner, ARab
Ahmed requested the heads of
various development .depart-

. ments to submit future plan of
action to develop the district

" with locally avatlable resources.

The meeting also declded to
“utilise the water resources
avallable In the district and the
community polytechnle scheme
of Bongaligaon Polytechnic for
the benefit of the youth.

Land revenue :‘ The State
Government hes decided to
enhance land revenues of

Bongaigaon town as per Land
Revenue  Re-gsserament  Act,
1938. Pcople who want tdsubmit
objections to theenhancetent of
land revenue may do so hyithin
six weeks from the dhte of
publication of rifixation notifi-
catlon In the Asaam Gazette, anys
an official prean releane,

Lawyera' reaentment t ‘The
Bongnignon  Ldwyers” Aaaoein
tion  oppoaed  the move to
transfer the cnses under Rathway
Properties  (Unlawful  Posaes-
slon) Act, Mator Acclident
Claims, Workmen Compensation
Act, Consumer Forum etc to
Guwahatl. A resolution wns
adopted to this effect in a
meeting of the Association held
on June 7 under the president.
ship of Srl Gopal Chandra Das.
The meeting expressed resent-
ment at the move made by the
Government without ronaider.
ing the difficulties and financin
Implications for the lit!gnnl
public.

Convicted for mnrder : Thq
Seaston Judge, Bongaigaon, M M

Workshop on bambog
Crops, preservation

From Oar Correspondent

AZARA, June 18— A work-
shop on the "necessity of bambao
crops and its preservation” was
held recently at the Horti-
cultural Research Station, Kahi-
kuchi.

Participating in the workshop

gs chief guest, Dr  Alok

Buragohain, of Gauhatl Onlver. .

slty explalned the significance of
bamboo tse,

He stated that hamboo Is alsd
described as ‘green gold’ and
‘timber of the poor people:,

Dr Biptn Khangia, Associate
Prafessor of Biswanath Agri-

. cultural College and Srl Benl-
madhah Bavuah, District Agri-
cultural Officer also attended
the workshop.

Dr " Khangla cexplained the
techiniques anel utilisatlon of
bamboo crops in the field of
industry. Dr lasanta Kr. Chakra-
barty of Assam Agriculture

Nurayan Kalita, Minister of Stat l
for Revenue and '%crlcullur
(Indh),

.Dharna staged : The Kam
rup district corrmitter of the
Assam  Press  Correspondent:

Unlon ataged a two-hour dharn
on June 7 In front of the Clrelc
OMce of Palnshart In protest
agninst the killings of Proag Kr.
Das, Executive  Editor  of
Asomlya Pratidin, Pabitra Nara
yan Chutla, Dipak Smigiyarl and
Manik Deorl.

South Kamrup Presa Clab,

South Kamrup New Writers and

L Artists  Assoclation,  Dakhala
Lultpariyn D, Azara Amnrjyoti
Sanghn and  Dakhin Kmnru;s
Sasetan Parfahad plan snt on
dharna,

The Kamrup district eommi
ttee of APCU later submitted a
memorandum to the competont
aiithority denranding ndequate
security to the inurnalists,

.

Sarkar convicted Abdul Rahman
of Monakocha village under
Manikpur  Pollce Statlon  to
undergo rigorous fmptisonment
for seven years and to pay n fine

of Ry 60,000 op In default to

undergo further rigorous {m-
prisonment for two years under
Gection 447 o )1'C for mur dering
Kanteawnr Daa of tlw anme

villnge,

The aceuwaed Abdul Rahman
attacked Kanteswar while
ploughing  n the  field on

February 27, 1080 with a fathl.
The injured Knnteqwnr died on
his way to the hospital,

Sri R N Das, Public I'rosecutor -

appeared for the State while Sri
M Mahmud, ndvocate defended
aficcused,

No appoiﬁment

after selection

- By A Staff Reporter
GUWAHATI, June 18~The
failure of the N F Rallway
authoritles to appoint any of the
16 succesaful candidates In the
pnst of Stenographer even after

six months from the date of

announcement  of interview
results, for the purpose, hasbeen
viewed by the conaclous clrcles
here as one more bid to deprive
the indigenous people ‘of job
opportunities In the Rallways by
some vested Interest clrcles.

According to knowledgeable
sources, the Rallway Recruit-
ment  Board, Guwahati, had
declared tengeneral, two each of
the Scheduled Caste, Scheduled
Tribe and OBC category candl-
dates, ellgible for the post of
Stenogeapher through a news-
paper notificatlon on December
12, 1906. Most of these Job
aeckers were loeal youths,

Put, deapite there being some
viicanctes against the posts, the
N F Rallway authoritics have
been allegedly  showlng  no
interest to absorh any of the

aclected eandidates, allege the
[ources,

o g e T T R T
Safyéndra Sarma
memorial award

GUWANAT, .lnlm' 18- The

Assam State Centve of the
Ipetitsioes oo Ve v Clnddiny

va

mlissing boys.

The names of the mlulng boyn
Class IX, Monoranjan Chetla (16) (5
Clasa 1X, Gaiiesh Ch, Gogol (14) C&
Class Vll and Ratul Gogol (14) Cln

Alarge number of parenta, gud
educational Institutionha of Dullaj
convened by the officer-ln-chnrge of
June 17 to discuans the aituation n! L
prevention of further occurence of}

The police have ruled ont the p
any extremist outfit In the recd
suspected that some drug trafMlickd—~
lured these adolescent boys to carg

; , LA
The police administration has ¢ -
and guardians to be alert to keep ‘
thelr adolescent children and to pM
they go out for private tultion after
The 0.C. of Dulinjan police staipd
adefuate steps have been taken §

.,H,-e&mr’

Wlthdrawa]

GUWAHATI, June 18—— The

Central Committee meeting of ..

the Assami Penple’s Front held
recently here at Karbi Bhawan
under the chairmanship of Srl
Holiram Terang, General Secre-
tary of ASDC.
demanded  imimediate with-
drawal of Army Operation in the
State, says a press release. ’

The meeting attended by all
the newly elected MLAs of ASDC
and representatives of other
cohstituents namely Autonomy
Demand  Struggling Forum
(ADSF) Miaslng Mimng Kebnng
(MMK) and CPI(M-L), Libera.
tlon  discussed  the' poli-
tical sltuation of the State
and the organisational position
of APF and also adopted APFS
stand on the burning Issues at
present,

The meeting described renelv-
ed Army Operatlons In the State
In the name of solving the ULFA
problemi as ‘most unfortunate

and MLA

Missing of a-™
boys creates-

\ {
~ v Front Our Corvef-
DULIAJAN, June t§ — The i
aged In between thirteen and nthA
of Dullajan and at differcnt times d-
created quite & sensatlon in the ol
Altogether tilne boys, all studel
of the locality, were reported miasi ™
three were traced and redcued by §

K
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" RAILWAY NOTICE
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4 LWAY RECRUITMENT
.V BOARD : GUWAHATL !

| NO. RRB/G/41/80
) " Date:06.9.96.
"NOTICE - -

ment .paneis of Stenographer

2040/- under Category No. 7 of

(Bengali Medium) in scale
Rs. 1400-2600/- under Cat
No. 6 of Employment Notice
No. 3/84 dt. 18.12.84. »

Railwsy Board vide their
letters No. 96/E/(RRB)/206/12
did. 7.8.980 and #6/E (RRB)/
26/13 du 21846 have
cancelled the Recruitment
panels ~ of Stenugrapher
(English) and Craft Teacher
(BM) mentioned on the above

_panels  of Stenographer

(B. K'alita).
Chairman

Railway Recruitment Board,
_ . Guwshatl.

RN/1328/1

Sub : Cancellation of Recrult- |
(English) in scale Rs. 1200-

Employment Notice Na. 1/86
dt. 26.4.96 and Craft Teacher |

subject due to various lrregu- ’
larllies.liencetheRecruitment

”: (English) and Craft Teacher

WMV(BM) stand cancelled.
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N THE CENTRAL ADWINISTRATIVE TRIBUNAL =
GUYAHATI BENCH r
" the Case 0. A, ﬁo./é?!? of 1996.
Shri Rupak Chakrsborty ... Applicant.,
-Versus-
Union of Indie & Ors. ... Respondents.
An-application under Section 19 of the Administrative
Tribunal's Act, 1985. : .
I NDEX
Sl.No, P-rifculars of enclosures Page 0. __
1. Application 1 to 8
_)\W/ 2. Verification 9 ‘
". o \L
\) 4 3. Annexure A.lL 10
4, Anmnexure A.Tl.1 1l
# ‘ V/ 5. Annexure A.II 12
AL . © 6. Amnexure A.I1I 13
- QJ 7. Annexure A.IV 14
L , '
¢ Se Ammexure A.V 15
% - 9. Annexure A,VI 16
v%ﬁz 10, Armexure A,VII 17
11. Annexure A,VIII 18 & 19

B e e o e zp

For the use in Tribunsl's offi ce:-

Date of filing 2"‘ 9/624
Registration No.# /9 9/4/4

% Signsture
E
1
{

- . = e

Registrar

R S . . . T

st

Fupak Rakwats o

v o



/
LN

1. EARTICULABS OF THE APPLICANT :

shri Rupak Chnkraborty,

5/0 sShri Hrishikesh Chokroborby,

V7ill & PO - Migam Wagal , P.5.Dinhabta,
nist. Cooch Behar, Wesd Bengnl.

5.,  PARTICULARS OF THE RESPONDENTS

1. Union of Indla represented DY
The Secretary 1O the Govt. of Indiz,
Ministry of Rallways,
New Del hi.

o, General vannger(P),
i.F.Reilwey, MallgoOl,
Cuw-hati-11,

3, Chalrman,
Roilway Recruitment Bouard,
Guwahatl-1.

4, Member Secrataly,
Roilway Recruitment Bosrd,
Guwshati~1.

3. PARTICULARS OF THE ORDERS AGAINST BHICH TEIS
APPLICATION IS MADE _: ,

ile This application ig made for implementation
of rec¢ommendation of the selected condidates for appolint-
ment ns Stenogripher (Bnglish) in the gsecle of pay

| 4.1200 - 2040 vide Employment Totlce No.1/95 Cabegory

Yo.7 (Annexure AJIID).

ii. ; Regtraining the regpondents from completing
the process of employment notice 70,1/96 Cntegory FWo.l

(Armexure A.VIII).

4, JURISDICTION :

The applicant declsre that the subject
patter agoinst which he want redressnl is within the
jurisdiction of the Trivunel.

Contd/ . »

fi%Zj;ﬁ ¥>614£- €/Q¥QL¥L’54L146N4Eﬁ
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S LIMITATION

The applicant further declare that the
spplicstion is within the limitotion prescribed under

ection 21 of the Administrotive Tribunal's Act,1985.

6. FACTS OF THE CASHE
B.l Thot the applicant is o citizen of India

~nd 2s such he is entitled to 211l the rights =nd privi-

leges -guoranteed under the Constitution of India.

6.2 That the applicant has come from a very
poor faomily and as such he deserves considerstion from

~11 concerned.

6.3 Thot the applicant paséed the Higher
Secondary BExawminstion in the year 1983 »nd h:s obteoined
diplome in typing and Stenography.

The testimonials are enclosed in this

zpplicstion ond merked as Anmexure A.l,

Amnexure A,T.1 ond AJll.

6.4 That the respondent lo.3 made an
~dvertisement for testing cindidetes for stenogriapher

in the scale of pay #.1200 - 2040 through Advertisement
0.1/95 (Arnexure A.III) and 1t was clearly written under
clruse 12 of the genercl instruction thst the no. of

.

ost of stenographer may be incrensed or decrezsed.

g

6.5 Th.t the =pplicont in response Lc the
~dvertisement mrde by the respondents on 26.4.95,u8 apbenre
in The Assam Tribune, has »pplied for the post of
stenogf;pher. The said sdvertisement runs s IZmployment

NotLiCBeseoesns

Roasbok P bk by

1

z
\ :




Wotice ¥o0.1/95 Cnategory WNo.7.
A copy of the szid sdvertisement is

crmexed herewith oand morked os Aunexure-A.11T.

B.6 Thot the gpplicant mede applicstion
for appointment as stenographer ot the scile of pay

85,1200-2040 giving all porticulsrs such as scesdemic
gualificstion, age proof certificcte, Diploms Certificates

in typing and stenography etc.

6.7 That the respondents being satisfied with
the requirements of the cundidature for the post of
stenographer #s noted above cslled for wriltten test

1

fixing the dete as 27.8.95.

A copy of the czll letter is snnexed
‘herewith snd the sume is torked as

Annexure A.IV.

8 Thet os per the cgll letter the applicant

3

appesred in the written test, did excellent in the exsmni-
nation cnd became successful in the test znd accordingly
the applic.nt wrs called for speed tzst both in typing

ond stenogrephy and this wos held on 4.11.95.

A copy of the calle letter is znnexed

herewith ~nd merked :s Annexure A.V.

6.9 Thet in the speed test the humble zpplicant

did excellent snd accordingly he wis declured successful
o2nd therezfter the applicunt wos called for a viva-vocee

testoaucn
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test and in this test held on 8.11.95 he aiso becume
successful gnd was selected by the respondent No.3
and recomménﬁed the nnme of the spplicant to Respondent
No.2 for appointment. In view of increase in number
of vacancy, the respondent rightly and validly
recommended the name of the applicant szlongwith 15 others
for sppointment.,
A copy of the said recommendstion contzining
the name of the applicant slongwith others

1s annexed herewith snd marked s Annexure-A- V]

6.10 That the written test, speed test and
viva-voce test were conducted by the Railway Recruitment
Board headed by the Chelrman, which is gn autonomous
body like gny other Rellway Recruitment Board in the
country. Moreover, one responsible officer was deputed

to the Selection Board on behalf of the Resptndent No.l & ¢

G.11 -That the applicant beg to state thst as

per advertisement doted 26.4.95, once the candidste

is sclected after going through all the stages/tests vig
written test,‘speed test and viva-voce test gnd when the
nzme was Tecommended for appointment as sienographer,

the respondent No.2 is dubty bound to gppoint the zoplicant

in the existing vscancy of the stenogrspher.
6.12 - That the spplicent beg to state that though

fingl list of 16 candidates including the name of the

sPPlicant eeeees

Ru ol W%W@—DW
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applicant i.e.-Annexuré AJVI was reconmuended on 9.11.95
to the Respondent Ho.2 for zppointwment, the Respondent
EO.Z did tske no action on it znd the applicant was at
a-1loss of hoving not received the appointment letter.
Even the resentment/inaction of the Respondent Noc.2

was echoed =1nd re-echoed in the news puper.Copy enclosed.

6.13 fhut the appliC&nt nede representation to
the Respondent No.2 deted 10,6.96 requesting to make
appointrent of the applicant,

A copy of the representation is snnexed

herewith »nd marked zs Amneture A.VII.

6.14 That while the spplicant was snxlously
weiting for the sppointment letter he was surprised to
see the -dvertisement Notice No.1/96 duted 20.5.9€ where
the respondents wsnted to test 8 candidates. This adver-
tisement cppeared in loczl news pspers including notice
borrd und runs as Category No.l. Hzxving seen the

- advertisement, the -nxiety of the applicont was nultiplied
~nd zgain he cpproached the regpondents and no response
=t o1l was there fror the respondents. The applicant
helbpeves that some foul pluy may take place in view

of the »dvertisement FNotice No.1/96 droted 20.5.96,

A copy of the advertisement notice No.1/96
is snnexed herewith ond merked as

Annexure AJVIIT.

In this commection, the spplicant beg to stute thot
slongwith him there .re 15 other cundidctes also duly

Tecoﬁ!mended' e e s 2 e

R MLMM‘Q _
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recommended for appointment to the post of stenographer
ond while none of the recommended condidstes is appointed,
publication of another udvertisement is creating suspicion.
In this comnection, the applicant further beg to state
thet there wss another Drployment Fotice No.2/96 Category
No.1l where 21 candidsztes were recomrgnded for appointment
cf office clerk in the scale of pay %.950 - 1500 and sll
of them were :ppointed though they were zppesred in

the tests subsequent tc the 2pnlicant.,
6.15 Thot the applicunt beg to state that the
selection of the spplicant is v.lid only upto one year as

per existing rule of the respondentg.

7 GROUNEDS s

7.1 For thot in view of the selection as per

Annexure /f-VI, the spplicant wus sure thst he would be
LW , .

appointeld soon under the respondents ond 2s such he

did not mske any attempt for appointment in :ny other

depxsrtnent.
7.2 For that the applicant was sure that he

- would be zppointed scon under the respondents nfter selec-

tion and 1f immediste appointment letter is not issued,
the whole career of 2z poor quulified condidste will be

fruitless zs the appliicant has become over aged now.

7.3 For that injustice will be done to him
1f immediste sppointment letter 1is not issued.Moreover,
alongwith the aprlicant, the whole fsmily widl suffer

very ~.,:d-ve:!_qsely-. Contd...-.. )

Rubak chapyrb oy,
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7.4v For th&ﬁ the zdvertisement No.1/96 &
‘referred in Awnexure A.VIII is ill-conceived,confusing,
conflicting, contradictory, inharmonious and acting
upon it will be i1llegal uand uncelled for and the
applicant firmly believes thut this Hon'ble Tribunal
will direct‘the respondents Nd.zlto iluplement, the
recommendation of Respondent 0.3 and 4 (Annexure A,VI)
and in the event of non-issuing such directlon, the
applicant will be deprived of the right of sppointument

conferred upon him nfter the selection.

S RELIEF SQUGHT FOR

In view of the frets and circumstances
of the czse the applicant prays for the following reliefs:
1. _ That the applicsnt mgy be asppointed with
inmediate effect with - direction to give the seniority
from the dste of recommendation for sppointuwent i.e.

~deted 9.11.95,

ii. Th;t the respondents mzy be directed
rot to implement the sdvertisement No.l/96(Annexure A,VII]

t11l the applicant is appointed.

iii. Any other relief/reliefs s this Hon'ble

Tribunal considers fit and proper.

S. INTERIM RELIEF PRAYED FOR :

1. That during pendency of the disposal of
the spplicstion, direction mszy be issued to the Respon-
dents to appoint the spplicunt with immediate effect.

Contd/eae

S RubAe (O fadesab oy
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ii. The respondents may be directed not to
appoint stenographer zgeinst advertisement No.1/96 till

the applicsant 1s appolintbed.

10, WHETHER ANY OTHER APPLICATION/PETITION FILZED
EFORE ANY OTHER COURT/TRIBUNAL :

The applicsnt beg to stute that he has -
not filed zny other case .pplication before zny Court/

Tribunal.

11, REMIDIES EXHAUSTED 3

The applicent beg to state that he hos
exhnusted 11 the remedies znd there is no other =ltern tiv

but to -pprosch this Hon'ble Tribuncl for justice.

12. PARTICULARS OF POXTAL ORDER :
‘Post.l Order No, 3 ¢/ 6L 3
5&te: , %/ - s 7€ | Avé:‘_
Issued by 3 @/ﬂ/ ,,f/m PRY-NIS
Payable =t : - JO —

13. An Index with particul.-rs of enclosures is

enclosed.

14, PARTICULARS OF DOCUMEITS 3

As per Index.

VERIFICATION., ... s

Rubak (hakrrtoty

By




VERIFICATION

I, shri Rupsk Chakrsborty, son of

Shri Hrishikesh Chakraborty, sged gbout 31 years,
by,c&ste Brahmin, by religion Hindu, resident of
Vill & ?O Vigam Negar, PS Dinhata, Dist.Cooch Behor,
West Bengual do hereby solemnly affifm‘and verify thot
the statements made in paragroph 1 to 6 and 8 to 14
of the 0.A, are true to my knowledge and those made
in poragraph 7 of the O.A. are true to my legal advic

snd I have not suppressed r~ny materizl facts.

AFD I sign this Verification on this 2nd du

of September, 1996 at_Guwahati.
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\o\.n'_-.r PR N el ‘M‘ a (A (\ / / / Appe”ant
S ehrotsian ‘“{5 Petitioner
Versus
- Respondent
A~ f)- éLQ) m}\ui S- Opposite - part)
Know all men by these presents that the above named ................ A??PL“’W‘(’ .................................. ST

do hereby nominate, constitute and appoint St .................

..............................

.........................

Advocate and such of the undgrmentioned Advocates as shall accept thi

© Vakalatnama to be my/ our true and lawful Advocates to appear and act for me /us in the matter noted above and i
connection therewith and for that purpose to do all acts whatsoever in that connection including depositing ¢
drawing money, filing in or taking out papers, deeds of composition etc. for me/ us and on my/ our behalf and 1/W
agree to ratify and confirm all acts to be done by the said Advocates as mine/ours to all intents and purposes. In cas

of non-payment of the stipulated fee in full, no Advocate will be bound

In witnesses whereof 1/We hereunto set my/ our hand on this .......

A.R. BAROOAH

N. M. LAHIRI

J. P. BHATTACHARJEE
A B.ROY

B. K. GOSWAMI

A.R. BARTHAKUR

* S.N.BHUYAN

A.M. MAZUMDAR
S.N. MEDHI

P. K. BARUA

P.G. BARUA
B.K.DAS

M. A. LASKAR

T.C. MAJUMDAR
S.C. BORDOLOI
P.P. DUARA

B. M. GOSWAMI

J. K. BARUA

ANIL SARMA

P.K. GOSWAMI
B.R.DAS

D. K. BHATTACHARYYA
P.C.DEKA

V. K. DEWAN
P.PRASAD

J. M. CHOUDHURY
A.C.BORA

A K. BHATTACHARYYA

B
AK.
D.K. TALUKDAR
. D. K. HAZARIKA
© N.CHAKRAVARTY
N.N. SAKKIA
C.R.DE
T.S. DEKA
A. S. BHATTACHARJEE
Sk. CHAND MOHAMMAD
T. N. PHOOKAN
D.C. SARMA
K. C. MEDH!
S. L. BHATRA
_ S.N.CHETIA
K. R. PATHAK
SHAUKAT AL
A F. G. OSMANI
SAILEN MEDHI
S. M. CHOUDHURY
" R. K. AGARWALLA
T.C. KHATRI
A. K. BARPUJARI
A. R. BANERJEE
G. K. JOSHI
P.N. SINGH
S. S. RAHMAN
GOLAP SARMA
A. K. CHOWDHURY
DR. AK.G. THAKURIA
~ MC.BARTHAKUR
A WAHED
Mrs. KUNTALA DEKA
$. R. BHATTACHARJEE
R.K.DAS
+ JANARDAN DAS
D.P CHALIHA

D. C. MAHANTA
D.R. GUHA

L M. KSHETRY

J.K. SARMA
JOGINDER SINGH
M. SINGH

S. S. SHARMA

B. PRASAD
N.C.DAS

B. KALITA
L.P.DUTTA

K. K. DAS

DR. S. S. HARLALKA
KAMALESH SARMA
AMAL KR. BARUAH
R.D.LAL

S. L. TULSHYAN

K. C. MAHANTA
B.R. DEY

B. CHOUDHARY

A. K. CHOUDHURI
PRABIN KR. DAS
P.C. GAYAN

S.N. SAIKA

R. SHARMA

M. K. BHATTACARYYA
PRADIP DAS

B. K. ACHARYYA

N. Z. AHMED

G. P. BHOWMICK
DR. HAREN DAS
'V.K. BHATRA
D.C.DUTTA

C. K. SARMA BARUA
S.LJAN

K.K. BHATRA

R.N. BARTHAKUR
M. C. GARODIA

S.A. LASKAR

A MANNAN

Ms USHA BARUAH
B. C. MALAKAR

A. B. CHOUDHURY
A. R. PAUL MAZUMDAR
DR. N K_SINGHA
JAMINI KR, BAISHYA
P. BARTHAKUR

K.P. SARMA

BIJON CH. DAS

P.K. KALITA

S. BARKATAKI

S.C. BISWAS

B, P. BORAH

AFTAB HUSSAIN SAIKIA
DIBAKAR GOSWAMI
R. P. KAKATI

N. C. PHUKAN

0. P. BHATI

Mrs. MINATI SARMA
M. SAHEWALLA
F.H. LASKAR

N. A KHANDAKAR
ASWINI THAKUR

A. SABUR CHOUDHRY
P.N. DEKA

S.P.DEKA

G. K. BHATTACHARYYA
AKDAS

B. B. NARZAR

T. BIDYUTBIKASH

B.N. SHARMA

FAIZNUR ALI

D.R. BORA

R. L. YADAV

DR. Y. K. PHUKAN
NILAMANI GOSWAMI
PROFULLA ROY

H. N. SARMA

D. K. MISHRA

R.C. SAKIA

AMITAVA ROY

Mrs. BINAYA DUTTA

A. SAMAD CHOUDHURY
PRADIP KR. GOSWAMI
KHAIRUL BASAR

A C. BURAGOHAIN

M. Z. AHMED
GURUMOORTHY GOPAL
Mrs. JHARNA BORAH
SAMNUR AL|
DHIRENDRA KR. DAS

B. L. SINGHA

N.D. SARKAR

L. P. SARMA

ABU SHARIF

RAMESH KR JAIN
RAJEN CHOUDHURY

B. K. SARMA

B. P. KATAKEY

PRANAB PATHAK

S. N. SARMA

Mrs. ANIMA HAZARIKA
B. BANERJEE

RATAN KR. AGARWAL
N N. KATAKI

A A MR

K. K. MAHANTA

H. A SARKAR

RANJAN GOGOI

N.N. SARMA
CHAITANYA BARUA
MUNIN GAUTAM

H. R. AHMED CHOUDHURY
G. SAHEWALLA

L TALUKDAR

P.K. BORA

G.D. DUTTA

Ms. R. CHAKRAVORTTY
P.K. MUSAHARI

AC. SARMA

SP.ROY :
D. K. KAKATI .
D.K. DAS

PRADIP KHATANIAR

"Mrs. KALYANEE BHATTACHARYYA

Mrs. KALPANA YADAV

DR B.P.TODI

VIJAY HANSARIA

R. C. SANCHETI

J.P. BORA

RANJANA PHUKAN SAIKIA

R.P. SARMA
UTPAL DAS

D.R. GOGOI

K. H. CHOUDHURY
BALINDRA N.SARMA
N.S. DEKA

KAMAL AGARWAL
PRABIR CHOUDHURY
D. AGARWAL
J.C.DAS

A.C. BORBORA
JASABANTA DEB
B.K. JAN

K. RAHMAN

N. MOHAMMAD

P.C. GOSWAMI
APURBA SARMA
IFTEKHAR AHMED
GIRISH MISRA

A DASGUPTA

A DUTTA

J. L SARKAR

SISHIR DUTTA

D. C. BARMAN
C.R.BORAH
J.C.NATH

NILOY DUTTA
CHINMOY CHOWDHURY
P. BORAH

S.C. SARMA

D. K. MAHANTA
NASIMUDDIN AHMED
AMAR CH BORA
M.R.DAS

GOBIND LAL

MD. M. ALl SHEIKH
B.C. PATHAK

Mrs. DEEPA BORA

R. N. CHOUDHURY
Mrs. MILLIE HAZARIKA
SURAV KATAKI
ABDUL HAI

GAUTAM UZIR

Mrs. MANJULA DAS
B.D.DAS

Mrs. REETA BORBORA
A K. JAIN

T.C. PATHAK

H. K. ROY

M. H. RAJBARBHUYAN
Mrs. J. B. KHARBHIGH
$.5. GOSWAMI

DAMODAR CHOUDHURY

D. C.NATH

Mrs. SHARIFA A. SAIKIA
D. BHAGABAT!
JAGADISH SHARMA
P.S. DEKA

N.R. PHOOKUN

K. P. PATHAK

A K. THAKUR

A K. GOSWAM!
S.S.DEY

DIGANTA DAS

Mrs. BANDANA ACHARYA

appear and act on my/ our behalf .
........ day of ...

DILIP CHOUDHURY
HASIBUR RAHMAN

S. P. MAHANTA

Mrs. M. D. CHOUDHURY
MUK PERTIN

SANJIB SAIKIA

DR. A.C. PHUKAN

AJIT CH. MAHANTA
B.1. SARMA

Ms. BHARATI DEBI

K. K.DEY

Mrs. ABHA BHATTACHARYY
A. K. MAHESWARI

Mrs. AJANTA DHAR

A. MAHESWARI

H. K. SAIKA

ZIAUL KAMAR

N. DHAR CHOUDHURY
G.K.DUTTA

BHABANI PHUKAN

B. M. CHOUDHURY

P. K. BARMAN
T.C.CHUTIA

KUMUD BARUAH
HABIBUR RAHMAN

K. C. MAJUMDAR

A K. SHARMA

NAZRUL ISLAM

RAJIB BARUAH

K. N. CHOUDHURY

Ms. BHUMIKA CHOUDHURY
DR.A. K. SARAF \

A HAKIM e
ZOIINATH SARMA
B. K. TALUKDAR

B. KAR PURKAYASTH
N.CHOUDHURY
JAINUDDIN AHMED
U.N.DAS

SANJAY MITRA

D. N. MAHANTA

Mrs. KALYAN!I DEBI
P.N. TALUKDAR
MANABENDRA NATH
D.K KATAKY ~
Mrs. BINU RAJKHOWA
Ms. M. BORTHAKUR
M. DEKA
R.C.DAS
R. K. JAITLY
A.C.DUTTA

MANOUIT BHUYAN
MD. SAADULLAHS
P.K. TWARI~~,



5. N. CHOUD ~

D. MAJUMDAR

A. M. BUIJARBARUAH
ARUP KR. SHARMA

G. A. BEGUM

J. AMHED

Mrs. M. PHUKAN

R. K.SAIKIA

H. N. GOSWAMI

P. HAZARIKA

AMAL KNT. CHOUDHURY
SUBRATA NATH
DHANESH DAS
GOLAP CH. PHUKAN
H. P. BARMAN

B. N. SUKLABAIDYA
Mrs. JYOTI TALUKDAR
SACHIN KR. SARMA
L.R.DUTTA

B.R. SAHARIA

1. CHAKRABARTY
Q.S. KUTUBUDDIN

S. K. KEJRIWAL

Mrs. PRATIMA DAS
SURAJIT MITRA
JAGANNATH BARUAH
MD. M. AHMED

Mrs. B. D. GOSWAMI
B. C. SHARMA

K. B. MISRA

Ms . MANJU R. SARMA
MD. M. H. CHOUDHURY
V. M. THOMAS

K. K. PHUKAN

B. DEVA GOSWAMI
AMAL CH. DAS

Mrs. GIT! KAKATI (DAS)
Ms. BAHARUN SAIKIA

5. KALPANAROY
M. SARMA
C.DUTTAROY
K. BHATTACHARJEE
. ANUPAMA DEVI
. M. BUJARBARUAH
4_AHMED
CHANDA
. SARKAR
MRIDULA DEVI
 DUTTA
SAIKA
| MOUR
GOGO!
SHID
PATHAK
N KR. SHARMA
UDDIN AHMED
A RANI DEKA
ITA CHUTIYA

d from the executant,
| and accepted.

BISHNU BURAGOHAIN

Ms. MADHURI SINGH

Mrs. PORI BARMAN

Mrs. NIBEDITA TAMULY NATH
R. N. KALITA

Mrs. MANASHI HAZARIKA
Mrs. A. BHAGABATI
RANJAN BARUAH

BHABA Knt. SARMA

-JNAN CH. NATH

MONOMOHAN TALUKDAR
KUMAR DEEPAK DAS
UPAMANYU HAZARIKA
AMLAN DUTTA

BILLAL HUSSAIN
TONMOY J. MAHANTA
MURALID. CHOUDHURY
Mrs. STUTI DEKA BORUAH
Ms. NILIMA DEVI
SATYEN SHARMA

UJJAL BHUYAN

HEM CH. DUTTA
DIBAKAR SHARMA

Smt. ANU. G. BARUAH
Ms. MANJULI DEV
AMARENDRA CHOUDHURY
PRAFULLA KR, BHUYAN
Mrs. G. D. MAJUMDAR
JYOTIRMOY ROY
ASHISH BHATTACHARJEE
Ms. PRANATI SHARMA
KHARGESWAR DAS
HEMANTA KR. BAISHYA
BISWANATH SARMA
CHANDAN DAS

SANJEV K. LAHKAR
RASAMAY DUTTA

Mrs. SAKUNTALA ROY

S. N. DEV NATH
D.C.DUTTA

Ms. SINGDHA BARUAH
J.S. DHAR

MANWAR ALI

K. M. BORA

Ms. PURABI MEDHI
PRAN BORA

H. SINGH THANKHIEW
P.J. SAIKIA

RAJ KR. AGARWALA
BHUPAL CH. CHOUDHURY
JAIRAM GIRI

SANTANU BHARALI

B. R. PURKAYASTHA
PRASANTAKR. ROY
Mrs. GOURI SINGHA

PC. DEY

S. N. SAIKIA

K. K. NANDI

BWAN CHAKRABARTY
Ms. A K. DEVI

R. N. PURKAYASTHA
S.K. SINGH

PHATIC BARUAH

DIP KR. GOSWAMI
R.K.JOSHI
D.C.CHETIA

SISIRKR. DAS

MD. A HANNAN

MD. IOBAL HUSSAIN
DEBAJIT KR. DAS

Mrs. ANIMA D. THAKURIA
Ms. ANUBHA DAS

U. C. BHATTACHARYYA

RANJAN MAJUMDAR

Ms. S. | ABEGUM
M.SHARMA

RAMEN DAS

DR. T.N. BARUAH

N. N. OJAH

S.K. PAUL

M. C. DEKA

PALLAV KATAKI
S.C.KEYAL

Ms. S. BARUAH (BHUYAN)
SHEIKH MUKTAR

A. CHAKRAVARTY

Ms. J. PHUKAN (GOGOI)
LUTFUN N. CHOUDHURY
GAUTAM BAISHYA

S. BHATTACHARYYA
D.S. BHATTACHARYYA
RANJIT DAS

RAMESH GOENKA

P.D. GOGO!

Ms. P.B. HATIKAKOTI
Mrs. SUNITI SONOWAL
Ms. BABITA (SHARMA) GOYAL
PREM SARMAH

B.K. CHETR!

Ms. E. KAKOTI

V.K. CHOPRA

S.K. SINGH .
Ms. R. BHATTACHARJEE
C. T JAMIR

MALKIT SINGH

H. K. SARMA

BHABA KANTA SARMA
MADHAB PR. SARMA
S.H.SAKA

K. C. SIKHWAL

PURNA KANTA GOGOI
SUDAMA CHAUHAN

A.N. GOSWAMI

U. K. BARTHAKUR

Ms. GEETA DEKA

Ms. N. DUTTA SARMA
BISWAJEET GOSWAMI
Ms. S ADWANI

TUSER SEN

PRANAB J. PHUKAN
JAIGNESWAR SAIKIA
KRISHNA NANDA SARMA
Mrs. R. PATHAK BORAH
KRISHNA KANTA DAS

R. HUSSAIN

CHIRANJIB KR. DAS
PALLABH BHOWMICK

S. M. SARKAR

SHYAMAL KR. GOSWAMI
HARMOHAN TALUKDAR
RAMAN! M. CHOUDHURY
MASLIM GHANI

JAGAT CH. BEZ

. ARUP BORA

UPTAL RAJ SAIKIA

A M. BUZAR BARUAH
DHIRAJ KR. SAIKIA
JAYANTA KR. MISHRA
BIPUL SARMAH

Mrs. SABITRI D. BARUAH
ACHYUT PRASAD SARMA
Ms. RITAKAR

GIRINDRA KR. THAKURIA
HEMANTAKR. NATH

BHABESH CH. TALUKDAR
BHUBAN CH. BARUAH

_GIASUDDIN AHMED
KHAGEN GOGO!

R.N.DHAR

RAJESWAR SARMA

T.G. BARUAH

ABHHIT KR. GOSWAMI

D. GOHAIN BARUAH

MD. ABDUL HAKIM

Mrs. S. DUTTA PURKAYASTHA
AJIT CH. KALITA

BIMAL CH. SAIKIA

BISHNU MEHTA

TAFAZZUL HUSSAIN
TAUHIDUL ISLAM

BIMALESH CH. CHAKRABARTTY
Ms. SUNITA KEJRIWAL
SUKUMAR CHOUDHURY
NAZRUL H. MAZARBHUYAN
BIMAN BARUAH

TONNING PERTIN
BASARUDDIN AHMED
NILADRI LASKAR
DHARMESWAR SAIKIA

MD. ABDUL MALEQUE
RAMEN DAS

HIRANYA KR. CHOUDHURY
BIPLAV CHAKRAVORTY
ARUNESH DEV ROY

Ms NILIMA BHATTACHARYYA
PRABIN MAHANTA
HEMANTA KR. MAHANTA
DANDI NATH BORA
ROHINIKT. BORA

ATUL CH. BARUAH

BISHNU PRASAD CHOUDHURY
MANI MOHAN RAY

J. S. CHOWDHURY
PABITRA KR. DAS

Ms. SOHELI SEAL

AJANTA TALUKDAR
NIRMALENDU SINHA

Ms. Z TSIBU KHRO

Ms. ANITA DEVI

Mrs. BABITADAS

Ms. FATIMA AHMED

Mrs. ANU BARUA

NILUTPAL BARUA

BABITA DUTTA

UTPAL CH. DAS

PHANI BHUSAN SHARMA
ARUPKR. SARMA

Ms. SAGARIKA BARPUJARI
ACHINTA SHARMA
SANDEEP DEB ROY

SUNIL MURARKA

SHAH SYED SAMAD RAHMAN
BISHWAJIT PRASAD

Ms. MANJURI PRADHAN
JYOTIMALA MAIBAM

Ms. CHANDANA DEKA

D. M. H. R KHAN

MD. SHAMSUL ISLAM SHAH
SYED IMDADUR RAHMAN
PARAMANANDA BORA
JAYANTA TALUKDAR

Ms. BANTI SARMA
KULENDRA BHATTA

Mrs. ARCHANA DEKA (LAHKAR}
PRAFULLA KR. BARUAH
CHITTARANJAN GOSWAMI

Ms. N. BORDOLO} RAFIQUL ISLAM NABA KR. BARUA
D.K. KOTHARI KALYAN R. SURANA BIMAL KR. BAISHYA
SATYABRATA DAS Ms. INKY BORA Mrs. NILUFAR RAFIQUE
KALYAN BHATTACHARJEE Ms. L. CHENTALAPATI ZAFAR 10BAL
TAYUM SON Ms. DEEPALI DAS ROY DILIP CH. BORAH
HARIN MAHANTA DR (Mrs) SUMANAGARWALA  KALIRANJAN DEB
Ms. R.L GOGOI ANNUPAL DUTTA Ms. MEGHAMALA SHARMA
Ms. R. D. MOZUMDAR . SATIGRAM CHETRI MD. LUTUR RAHMAN
A.S. NAJMUDDIN P. K. ROY CHOUDHURY AJANTA SARMA

¢ | SO PO PRPN will lead me/us

in the case.

AWJJ»

R

s
. P/rinted and Published by QauHhati High Court Ba} Asspciation, Quwahati

SUSHIL KUMAR AGARWAL
ADIL AHMED

Mrs. NANDITA MORAY,

Ms DEEPANJALEE DAS
Dt{Mrs) PRANATI CHKRABARTY
SIDDARTHA S6RMA

Mrs. RANJOG - GOSWAMI
ANJAN KR. DEY

SANJAY KR. MEDHI

MD. SHAMSUL ISLAM

RATUL GOSWAMI

JARAM SAIKIA

CHATRA BHUKHAN GOGOI
BHUMIDHAR BARUAH
AJAY KR. BARUAH
DEVAKNT. SAIKIA
DEBAJYOTI TALUKDAR
MRINAL KANTI CHOWDHURY
Mrs. MINAKHI D. G. BARUAH
RAHMAN ALl

RAJKUMAR BORAH

ALOK VERMA

HRISHIKESH SARMA
Mrs R. BHATTACHARYA GHOSAL
T. BENDANGWATI JAMIR
ABDUR RAHMAN SIKDAR
NITYANANDA BARUAH
NABAKR. NATH

PAUL PETTA

Ms. BINA TRIPATHI
ARIFA” KHANAM CHOWDHURY
DHIRAJ MONI BORDOLO!
BHABA Knt. GOSWAMI
Ms. SHARMILA BHUYAN
MUKUL_GOSWAM
JTENDRA NATH SARMA
HAMIDUR RAHMAN

SATYA BHARALI
BISWADEV  SINHA
HITENDRA Kr. DAS
BHASKAR DEV. KONWAR
T. N. SRINIVASAN

Mrs. RIN| BHARAL! HAJARIKA
DILIP BARUA

NABA JYOTI DUTTA

Ms. R. T. PHOOKAN
MATHEM LINGGI
DHRUVAJYOTI BORGOHAIN
APARNA DEV

AVNIT ROY

KRISHNENDU PAUL
HALADHAR KALITA
DIBAKAR GOSWAMI

Mrs. NIRMALI DEVI SARMA
CHITTA RANJAN DAS
ANJU TALUKDAR

KAILASH NATH DAS
RAJANI KNT, SARMA
SIBAPRASAD DEY
INDRANI SHARMA

BHANU SENAPATI

NANI TAGIA

DEBASHIS SUR

ANURUPA DEY

RANADIP DUTTA .
RAJENDRA KR. PRADHAN
SANTANU BHATTACHARYYA
SATYAJEET SHARMA
DEBAKR. DAS

PRIYATOSH BHATTACHARJEE
BIMALKR BHUYAN
PARITOSH PURKAYASTHA
Ms. RINA BHATTACHARYYA
DEBAJIT BHATTACHARJEE
PRADIP DUTTA ROY
MRINAL KANTI MAJUMDAR
D. BHATTACHARJEE

BM. CHOWDHURY
SOUMITRA SAIKIA

SYED MD. T. CHISTIE

DR. MANJUSHREE PATHAK
RAJKUMAR VERMA

Accepted.

Advocate
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PROFICIENCY CERTIFICATE FOR
| TYPE WRITING
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| DIN HATA ¥
TELEGRAPHY & COMMERCIAL COLLEGE

Affiliated To The Board Of Commercial Education, Government Of West Bengal.

ESTD.—1957. Regd. No. Coo-2
P.O. DINHATA, Dist. Cooch Behar. West Bengal. (INDIA)

A. Rengo4£6°2 Date“é /-ef 129/

“

..................

PERIODIC CERTIFICATE

. As per Periodical Test Record Book, held on4 2 '—19?/
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L X h Behar.
‘Q\.tv;‘/ /Z/ ' P.0. Dinhata, Dist, Cooch Behar
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'\~,/v DiNen, . /204 DINHATA TELEGRAPHY & COMMERCIAL COLLEGE /
BN /o ~ ( Government Affiliated )
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o
s Coll"ges' of Education of NCERT. (3) Compelencc to teach through
//Assamese Medium. A_G_F. 20 to 40 years.

EMPLOYMENT NOTICE NO 1/95

- ancuwmm‘
M

Appllcauons “are- lted in’ prescrlbed applrcatlon form
obtainable from ‘the rmportant Railway Stations "OR in a proforma -
enclosed herewith (fo be catly. typed in a s\andard 51ze thick paper,
only one side) for lho foll. ing- temporary. posts hkely to be permanent’

* on, the North-East 'Fionter Rallway Applicauons complete in:all -

- respects along wnh 'eq 'sent to the Assrstant .

Secrelary, Rarlwa Stanon Road _

. Cuwahah-?SlOOl Assa ing so s to reach the -

er certificate of po

Board’ s office on or bcl’ore 17-30 his. of 9-6-95. The apphcauons can alsoas
bo dropped in the "App_lmﬂ_o__ﬁ_oz" kept in the RRB office before 17+ -30-,
hrs. of 9-6:95. EMPLOYMENT NOTICE NO. AND. CATEGORY NO.
AGAlNS’l‘ WHICH. THE?CANDIDATE APTLIES MUST CLEARLY BE

CATEG: ORYNO.:1: -ASSTT. TEACHER GRADE-I (BOTANY) in scale .
Rs. 1640- 2‘)00/ for Enghsh/Bengah ‘Medium Rajlway School.
' Tcmporary but likely to be made permanent. NQ,Q_LQS_ 1 (UR).
- QL_L}_LI_C_A_JQN_' r) IInd class Mas(ers Degree in Botany (ii)
"University Degree/ Dlploma in Education/Teaching OR Integrated two-
years Post Graduite coutse of Regional Colleges“of . Education”of - -
N: C.ER.T. {iii) Competence to teach through Englrsh and Bengah '
Medinm. A_G__ 20 lo 40 ) years. .
CATEG ; inscale "
© Rs. 1640- 2900/ for\Enghsh/Bengah Medxum Rarlway Hrgher_
A Secondar}l School. Tempo: ry but likely tobemade permanent. NO; OF
. BQST:T{UR). Qmm 1 1ind, class Master's Degree-in
l’hysrcs (n) Umversrly chgree/ Dlploma in’ Educahon/Teaehmg OR
s lntegrated two years Post. Graduate course, vof ReglOnal Colleges of

I . )i't LA .

DATE OF PUBLICATION 03-

‘ ngnrmm\r MEDICAL
. CAN NUCORY N _j_t_Al‘f_i\L\lR Y \hicaleRs (} ,
LG5 : 14 (UR-8, ST-2, OBGA). QLLALIﬂCAILQN TI

5-95 CLOSING DATE: 9- 6 95

i
preo.rcnce AGE:18 to 30 years

Englist and Bengali Medium. AQ_E 1201040 ycarsr

must have passed’ Matriculation or its equivale

popiess a certificate, as RCnglCl’(‘d Nurse
. thd lhree ycats course in General ‘Nursihg

M wifery from a School. of Nursing

the:Indian Nurging Council OR BSc. Nursmg.j .
(N:.rsing) will be given two advance increments on ¢
cadidate under the sanction of competent aulhorlly On’
nathes must be borne in the Indian State Medical Regisier. The
abie o speak in English, Hmdi, Assamespror Bcngall AQ-E.r .
to_35 years with 5 ycars relaxation “for SC/ST cal\d dates Bol

Male/Female ¢ andndales can apply

GIVEN BY.2

EFFECT F FROM 15- 7-2

(i) THE CANDIDATES MusT HAVE ACQUlBED THE_E

or othe

ESIDES THEAG
- PARA 2, THIS REL xmoms A

A2 2040/ NO. OF POST:-10 (UR-5 'SC:2
Q;*_L_l ICATION : Malrlculate SPEED : 80W M
ectively: Knowladg

QUALIFICATIONS AS LAID DOWN: AT THE TIME ©

R e ~SSION . OMWWD DA

: inscale -
' Rs 1100-2600/ fof Assamese Medium Rarlway School.Temporatybut .-
lrkely to be made permanent NOQ. OF POST.: 1 (UR). QUALIFICATION :
i) 1Ind class Bachélors Pegree with one of the following group of subject.
45% mafks can be considered equivalent to lind class where there is nd™
demarcation of class in Bachelor's Degree. (i) Physics, Chemistry and

ve, - ODR: sub;ect out of. Ma(hs /Botany/Zoology. (ORii) Botany; Zoology and....... ...

one-sub]ect out of Physrcs/ Chemrsny (2) University Degree/ Diploma in
lion/Teaching OR 4 years integrateq Degree coutse in Regional

CATECORY NO 4: ASSTI' TEACHEIl CRADE L (COMMERL

scale Rs 1640- 2900/- for Assamese Medium Rallway Higher Secondary ‘
SchoolTemporarybut.l\kelyllorbemalclerper,mamm NO.OF POST:1,, ...
(S QQALIHCAILQN.' ) 1ind class Master's Degree in Commerce’

. with, specnal paper Book-Keeping and Accountancy (ii) Umversny
Degrce/ Diploma int Edueahon/Tcaehmg Integrated OR two years Post
Graduate course of.Regional Colleges of Education of N.CERT. (ii)
Competence lo teach through Assamese Medlum AGE: 20 to 40 years

BANKING) in scale Rs. 1640- 2900/ for -

"Assamese Medium Rarlway ngher Secondary School. Temporary but

: made permanent, NO,QFP QST #h(SCr QUALIFICATION:
2 s Master's Degree in Commerce with specral paper Banking.
(n) Umversrly Degree/Dlploma in Education/Teaching OR lnlegrated
two years Post Graduale course of Regional Colleges of Educahon of.
N.CER.T. (iii) Compelence to teach through Assamese Mednum AQE
" 20to 40yecars. [ -
QA_LQ_Q_EY NO. 3 5 : DEMQNSTRA TOR (PURE:SCIENCE) in scale Rs
1400-2600/- for Enghsh/ Bengali Medium Railway School. ‘Temporass-

' -QLIA]J_&CA_’LIQ_N, -u) 1Ind class: Bachelors Degree ‘with l’hyslcs, wo
Chemlstr) and one subjcct out of Bolany/Zoology ‘45% marks can be -
conside:ed. equwalen\ to lind class where there is no ‘demarcation of
class in Bachclor's Degree (i) Umversny Degrec/Dlploma in g
“Education/Teaching OR 4 years integrated Degree course in Regionat”
Collegs of Education of N.C.ER.T. (ii) Competence to teach lhrough

RIS

' WITHHELD OR NOT DECL
1. GENERALINSTRUCTION
11. ABBREVITIONUSED:.

SC =-Scheduled Caste, ST = Scheduled Tribe; UR Un-Reserved
OBC = Other Backward class, LIO, = Indian Postal brder
EXSM = Ex-Scrviceman, PH'= Physrcally handlcapped
1.2 The number of vaeaneles showh mway be in mcre secl
1.3. SC/ST/OBC candidates can'apply agalnst UR posts but they’ will
“have to compete with UR candidates.. SC/ST/OBC eandrdales
need apply. strictly agamst therr respechve vacancles only

AGEUMIT

2.1. The age will be reckoned as on 1-5-95. The upper age limit. ls

relaxable as under :- .

‘a) By 5 years for SG/ST candidates«AndwbywS earg+on<JB!

candidates.

b) By 5 years for Bonaflde drsplaced Goldsmilhs
¢) By 10 years in case of physrcally handlcappe

ED #

T

APPEAR A1 THE EXAMINATION AHRHERS

Ar A Wv
P”l’ea

sUB

sed“ e |

: ""“UUl*‘llkcly"‘lo‘be*médé‘*pennaném ’NQ._QP_"LQ_S_’D‘*M‘I*-URﬂ*ﬁ@)rwwwjudxclallyqeepa:a}ed,.iromhthei ;
: " shall be relaxed upto the age

SC/ST. .

.'|‘..r_.,-.»..,, o Y

LA R T R




4rc]eclcd (i) lncomplete/nlhgubl
madc on newspaper cuttings
- without LP.O., LR.O. without post

. and proper enclosures. (v) Unatts;. od 1 orself gy’
documents. {vi) Without two self; addressed-envefop"'imam‘pe
with Rs, 2.00 postage staifips (vi At
thc cahdidates who do _-riql' f_glf

equality, plam whnte paper of foolscape sizé (n el 330 mm x 220
. mm)-on one ' side of lhe ‘paper in (he fdrmat as glven at the end or

A p
conncc!ed with the appllcahon such'hcopp
_ be rclecled summahly

) exammauon/ lntervnew and cha
cntertained.

. CANVASSING lN ANY FOR
CANDIDATE

' ti‘m"favour of the
e of exammauon

pi’ovnded m the prescnbed format auached- bclow o

lhe followmg cnclosures should be flrmly stitched along with
lhe apphcahon form. If any of these are not’sent or ‘sent
: separately or subsequcnl to the receipt of the application, the

‘ 'v apphcaho w1l1 bere;ected The cnclosures are :

Crossed lndlan Postal Order of ‘the requlrcd amount .towards

qualifications prcscnbcd for the v vanous pos s
exammal:on fecs, if nol cxcmpled othcrwnsc

be of ob;ecuvc cum- sub;cclrvc nature on'g
5.2 Thrce coples of reccnt photographs of passport s:zc, one pnsled on
: the’ apphcallon in. the ,Space provncd and two hrmly stitched
' |th ‘the” 'apphcahon "The, 'photographs should bear the

of Casle ceruflcale from compc(cnt aulhormcs in

Schedulcd CaSte/ Schedulcd Tnbc/ OBC candld & onsidered necesqary for al] o Ior i hm“.

including absciitees as ma;
Recruitment Board.
‘.

waji 1Rec

inadvertant efrors in:ph
. . .The Railway Recruilmept’ 'B
dclay or wrong dehvcry

Q_EB_HH_CAE from ghelr 'cmRIOyer lo vmd delay The last
i 'fl"ce wil :
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. 3 ..' "‘0
Under
"RQ. KR3/G/41/10
CALL LETTER/ADMIT CARD FOR THE WRITTEN

EXAMINATION, CATEGORY NO. 3 IMPLOYMENT

NOTICE NO. I[2s
To - '
srt/ght._Rupoli cbadoolonty L T

Your ROLL NO. ig [

Blos’S 1

—-—

This is your Call letter/admit Card for the written._.mi‘iig’o’qé'(~
ion for the post of o _in Scalel_@_qﬁ%ﬁ‘
s - under E/Notice No:; _ 1oy CategeryNoe FE07 4
the N,FeRailway, : st

PROGRAMME QF WRITTEN EXAMINATION 1S AS GLVEN BELOWS

DALs DAY TIME VEE 5 o0 ood
A d ' [ o Pena, C\_H{G")

W&WH_&M ng mist be no for.g
Sompyl lanrnea

: , . . s
lo fuou wiil rot be admitted to this written examination withe®

2 4y
"5 2al) letter/admit Card and does not itself give any. entitie
hent for nele~ion - _

. . ' . . ) '.C'iﬁ,'c
7+ Jour randidatire has been accepted provisionally and is w215

f . 4“ i
T ctherY and fulfilment of all conditions laid down ip the sa¥
'mpl')'!menf: NO*_'.{P:Q_.

qull’

s IF IO DONOT PLLFIL THE CONDITIONS AS LAID DOWN IN THE S
3}9 ??{MMT NOTICE, PLEASE IGNORE THIS CALL LEITER/WIT CeXb ANL
S OL 4PREAR,

: - : : it will
3; ';;‘%Y the sumeassful ecandidates in the wiltten exaning$ D

el for the viva-wvoce test . R/
=« Iy oar . “ et for v ©BC
“%‘T:Clj.r1a~p,¢;)ez to defray your own travelling expenceu

s . KRR
f;@r OPrLAAhing the Chairman/RRB/GHY and cther O‘L‘“t.alg gf«:} /
ot QeFesdly or indirectly by a candidate or anybody ".,t will
YEhaJ : Legueatding andue ronsideration for the vacritmen
Tender g mardidate liable for disqualificaticn -

‘v Mly tha candidates and the persons engn] e examinatdion

[ ] . : :
Mdretirg the examdnation will te allowed into ¥

4ot n tho
gz%ﬁu: Strle~t discipline and silence must be ﬁmi{txl;‘f]“ t}e
of 5 8%ior Hall/Rooms.dppropriate action wil. 2€ % 7 L
_ %@ adupring unfalr means in the exrminaticen Aab-s < U bF
E{ir-\j,ﬁgR SC/5m = :sl Sak,d U ahlh
’S’;NJLBF ‘ EL FREE BY rhY,/IN SECOND LuaSS e, T
T T FIWAHGT =

(XY= re

. . :
, f Piy.Bd%e L/No. (NG, IT-R4/RSC/L22 -

— A o
| ‘{M ZW CME tor Gi.LRI -%\l
) ' R-{U'xi/a'-— toedY
AY
. I @— ,
! "’ 'al, .

. 4hy-1® g
Papdu Colice-r by \ ) ) -

—_ N




| Thig is your Admil Car
B VIV ST e

x}

Aduit Card however does not itgel f give any eftit-

81'- . (Y T 5 ONLY
: EN%UT% ‘ & YGU AkWTITLED 10 TRAVLL- FREE

i )5 e AV L'/GZ%'
X

LUAY BECTULTNELT BGARD: GUMHATL o ieeesty’
’ M%%f?&ate of Posting) . §tation :‘I}gpq;

. Guwahaﬁ, L
: . -J” P ey B
NQ.. /RRB/G/41/9 ) ‘f ¢ .\;‘;ﬂ: LA
o 5T ol i ﬂ%?}”'ﬂf

Shri/;m'(,.,’,_,.._-..,/é% AR,
Your w1l Number ig
" You will not be

dmitted for the Speed Test & Viva~Voce Test ‘w.
St thig Cell Letter/aamit Card, Thig ,Call letter/

1

lement for gelection .

RECRUITMENT SBLECTION FOR THE POST OF JIPS) NOGRaRRORLR T .
SGALE fias  1200-2040/ ) CATEGORY NOw 7 ,UNL&HUPRGLC AV
1/95 ON IR NORTHE4sT FRONTIER RAILWAY , S

*) e €0
o e X B e post mentiongd
- 1th referénce to your application for the pos o
2;Jove. ‘i"n response to the Employment Notice oited above, ng\a;e “
hereby adviged to attend the office of Chiet Personnel O1tiger, ‘o )

NeFo Railway/Maligaon, Guwahati=11 on 4211695 ab 9. 30 hrse dox eed
Test, ' )

' ' candil 1 8peed
- The Viva~Voce Test of the successful canidldates o
%;st will be held on 8,11,95 at Railway Recmitmexg‘gRB%grd;GllwaltatiT 0
Station Road,Guwahatimi, NO SER4RATE FE8R FOR _VIVA= V04 otloe
ILL BE I%?UED.The Candicates shall have thelr resu t:;on.h 'e'iili ;
%&:rd of 8 office on @ 6411495 end those candidates who 'w"‘"zo‘r
qualify in the speed test of 80 yords per minute;‘shoqld,app,ggr :
the VivemVoce Test on 8, 11495 Therefore, your preewcqsga%]; ‘qr -
required for more.than four days and you should .come 6 'prepare .
. : Co M4 viagaaus uux‘tg«s_'xq.vq'ues ‘auu Mare

iﬁe Wriyou are alsgo d#reqted tosbr;'ing the Origing) Call letter:Ior

4. ¥DDroaghing Qhairman/RRB and or hig Secretari:t directly. or
fldiregtly by o 9atidicdate or any bcay on ‘his hehgly rectesting: undue
Solisideration fop the recruitument will rencer - Cricicate liable
for disqual_i.tication .

The candidates oan. givy interviey eltiier in kugligh op Hindi,

(=1

BY  R4ILuWaY IV CluSS FRgM Y GU Mk ATT

s (ZTN,) wND B4 his Pass 18 avaiisw € Upto 150711,¢ 3¢

thoritys YeBd's Lt.No, 5 II-84/RsC/ 122 Co 23¢11,8:)

NyB,: 1) You are adviged. to increase the geeet 9f Sotrtuond and
ing to come out successful in the eiidriar o yorog

/ ' 8peed tegt to be held on 4.1-1.95., (2)1’0: are flgo <.ireoted;‘
to uring attestec photostat copieg Of wil i di g certifia
tates ang Markgheetg anG other certilicrs 4 1. 17 with the
« originasl at the time of vivasvoce tesl iz .., 2 «diileg in
thé speod tegt 0t 80iwords per minute . '

: . . . $

%? .
{:M{!l"""’“ ) £ "43]177 6[ I

(LS TOU TS GO it ALYy §

LY
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[(RAILWAY NOTICE )

TIUL A %W" 7%

RAILWAY RECRUITMENT BOARD : GUWAHATI

The following candidates whose hames and Roll Numbers -

NOTICE

are- given below, have been recommended to the General

Manager(P)/ N.F. Railway/Maligaon for appointment.

(A) Jr.Stenographer (English) inscale of pay Rs. 1200-2040/-
- Category No. 7 under Employment Notice No. 1/96

Sl.No.

V%

Roll No.

810704
810786
810798
810018
810689
810777
810761
810767
_RB10794
810769

AGAINST UR POST
Name |
Anjali Devi.
Asis Chakravorty.
‘Mrityunjoy Ghosh,, ‘
Debasish Chowdhury, ~
Rupak Chakravorty.
Pradip Kr. Sarkar, -
Nirmali Das, -
Kamala Deka.--

__Pabitra Kr. Kakati.
Sat)anarayan (;uswamlr -~

e e et e o o s s e s ¢ = ot e et i i e s et St S - cat b Sadn

SLNo.

#20123

800246

Follno. .

AGAINST S.C. POST
Name

~ T.Krishna Da‘sv‘/
* Sanjoy Kr. Railx’

- —— — ——— — . —— ——— — ——— S~ St i it i, . s i Rt S 0t S S bt

—.————.——.—..——.——.—.—-—___.__._._—“_......—.—__——_—_----..__‘_.__‘.—..

Rell no.

830077
830108

Roll no.

840026
840062

AGAINST S.T. POST
Name
Bijay Ch. Baro.
Binoy Kr. Daimary,

AGAINST 0.B.C. POST
Name
- Santosh Kumar.. .
Pankaj Jyoti Das.-.~

-

R

,,,_ .
o TITmm  amamns v et

-,



T | ) | ki,
Tho (h'wx'al ianager, ' : _ » reo
HeTo Ha11way. Hﬂl*qAGn.

Subem Appolntmant to the post of tJuniar ¢ tnnonraphar'
in pay scala of B 12002040/~ per month,'

\

Siro ’ ) -

W humbly bag to hrinq'to your kind notioo that our namag
vore recommnded hy tha Podluny Neoruitment Doard/uuahatd fop
appointmant to the poat of 'Tuynlor Stenoarvenhor ' (Nnagligh) in
acnle of pay M. 1290.2010/ NeMo, nn luhTJnhnﬂ Int¥ha Nanam
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u Category No. 7 :
..--§ & recognised c_.?oai.

Degree in Electrical mb@ﬁnﬂ.w from

D T T ST S

ploma holders in CivilMechanical/Electrical Engincering also be eligibl
Category No. 33 ¢ .. .. Minimum ITI cenificate in Draftsman-
chim (Natinngl Trade Cartifirate by Gavt. of Indiza NCVT in Civil Engg.

HOW TO APPLY :

. Candidates should apply in their own handwriting either in

Hindi or English with ink/ball pen (not.in pencil) oo good

\ WN\ - A D AN T B 499, 9. /o lag, .U Re S’
¥ > q , N N P LJ HF'H
. CATEGORY zEm o..,A w:... " STIPEND  VACANCIES L uxe PERIOD OF AGEAS . -w..:?ﬂ..oi NAME OF ._ . STIPEND _ | VACANCES | SEX PERIOD OF AGE 57
1 .. Xo Emaﬂ .. e e, PAY  DURDNG Ci TRADING  ON ... NO THE POST OF E DURING . ::Z,n N..a .
{ OYMENT NOTICE NO. N R CICTNPR - 2 6% - ) . e
.E...oww_m NT /96 ocﬂ..“mwﬂww%ew . . EE_zn UR SC ST o_wn —_— S ., ] : — . .:Ez_,n UR SC ST 0BC TOTAL - EETRT ™
DATED : 20.5.96 L mgnﬁ @i@ . 120020500 04 01 02 0 ( h, - T 1BL3OYS .7%? Train Examiner ;m:ﬁe.. Re. 1220~ 06 03 O 02 12 Boh 2 months ;s.:n“
= - . R T . . 2 Appr, Junior Enginee] ug.uua Rs. 2000/ 02 01 O - 04 Both:, i2 moaths 20 to 30 Yrs ..N.N. T Assi « 12002040 Rs. 1200- OF - .0l - Q2 Both 12 a..oaau 8 8:& Yrs.
) o Lo CeTUSigGerYE . E ToE L B, - Drafiman (Moch) 1400-2300- Rs 1200~ @2 - 01 - 03 Boh 24 monhs 187 28 Yrs
"*| DATE OF PUBLICATION : 21-5-96  CLOSING DATE:30-696 .3 . Appe'Sigail :ﬁn& _8988 Re 1220~ 07 Q2 04 01 Both.) 24 months ;swia - ‘Agpr. Junior Chemical 13202080 Rs. 1320 @ - - *01 03 Both 12 monds "8 1o 25'Vrs
1. . e . o, C G T TRt Rs 1350 oeeE T o hrm..-.u thﬁ_gg : R g e .«vc}\ T
Applications are invited ‘in ~prescribed forms 4 . Mm“qno.ﬁoahnﬁ _gg ”M “ww 07 2 02 02 13 Bothi: 24 months 18025 Yrs \d. “nm_uw__iuﬂ_._ Nﬂm‘.. 1400-2300- Rs. 14007 02 01 - -~ 03 Boh 12 moks 221030 Vi,
| obtaineable from any important Railway Statida or in a 5. >§En“n§a.s§ o.uo._se Rs 950 08 03 06 06 i 12 monls - 18 1o 25 s ‘26~ Tr Deputy Shop Supd  2000-3200- Rs. 2000~ 01 01 0l - 03 Bath :assu 8585
. ..E.omonnm application given below (to be meatly typed in " tion Maintsinér/Gr. M ., : : I Ak ST T(Workshop) o - .
». ] using one side only in a standard size thick paper) for 5. Tr. Asst. oaPaaB . 12002040 -Rs. 1200 -04.01 01 0] Both’ i2 moaths 18 10 25 Yis. . T - AP Mechanics 1400-2300-  Rs. 1320 05 02 01 @ 10 Boh 24 months 8 _wnnu Yes:
the following temporary posts, Enn_v. 1o be permanént, . ‘(s&n ) . .,.;....h.. . b - B Appr. Chief Train Examiner 2000-5200- Rs 2000~ €2 0 - - 03 Boh 12months Do N Yrs.
in the North-east Frontier Railway. Applications complete 7 Tr moﬁﬁ.mnaﬂu\ : 88.58\ Rs, 2000 OF O1 - Both. 12 mooths 201030 V. | e :M_R_ >r3.m Gl - 14002500 of - - 01 02 Bath - N "BowYs ol
7> in all respects along with required enclosures should be . . MHUMMMWAM”% :8.33 ke _Se. o 05 ol .8 w”.mm - Lo e e,honﬂ Gl " _usmoe xw(_SQ.. - QM @03 m.wos 12 monts uasmmwm, X
-+ s sent to the ASSISTANT SECRETARY, RAILWAY b, Tr. Asstt Drafisman (Elect) 12002040 Rs. 1200 03 01 01 1 m&,.” _Naﬂaw “MMNMMM?. v., .7 """ Appr. Jusior Eagivesr  2000-3200- Rs. 2000 O3 O1 °01°01 06 Both 12 aS_E "20 swm.ﬁ . M
| RECRUITMENT BOARD : STATION ROAD, 10, .ﬂo%uﬂaé 4002300 Rs. 1400~ - O - - O Boi 2 mohs 20t0-30 y - (P way G I , L e PR o ar I
.ncigd.qmse. ASSAM under cenifiéate of post- 1. .. ::&?gaav 160026607 Rs. 1600- 01 - - -~ Ol Bohly i2mouls M0IOVm . ior . ase AP Permasent § 0TX0 RS MOF- (12 04T Q2 05 13 Boh 12 oaks 1B fELN
ing so as to reach'the Board's office on or before 17- = 12 “Traffc Appreatice” ; * [, ;7401440 Re 1400 06 02 OF \Bobiy Zmonhs MWLYWLl QJW?GS. N : - - 4&,4&& A
J730 brs. of 30-6-96. The applicitions can also be dropped . % na_sna._inas “%% R 1400 06 02 @2 01 1. B Wk WAV . ”lum_bwﬁ??g DA Re 100 35 04 05705 29 B, 2 ot By
the “Application Box™ kept in the RRB Office before 15 | . g ygge w20y - B . “mm.ww <34 Tr, Drfman (G0 © 100230 R 120 03 01 01 01 07 - Boh .18 moaths - 2030 Vi i
Pl ;m Em o?uo.a.om - e . 16 sﬁaﬁwaﬂu 30200 - 04 01 0 20 to0 30.Yrs. - .....m:n.ncapsEﬁé 1600-2660- Rs. I60G- 04 01 02 0L 08 Both 12 moaths .Bs.\a«a. :
. 17 Lab Asar o ;rS!g o - o - Baths- - 19 to 28 Yrs, - "4 17770 TeSenior Design Asst. 16002660 Rs. 1600 01 Of - -~ 02 Both - 12 months; »85.35
. EMPLOYMENT NOTICE NO. AND CATEGORY - 18 Appc Mechinies 14002500 Rs. 130 04 2 01 0k 08. BT 24 moabs 18 0 28 Ve A i _ Y T e
~ .} NO.AGAINST WHICH THE CANDIDATE APPLIES Elec/DSL. - iYL ’ :S ) ,..,,n.__as Accounts Assd. 120020405 - 15 04 06 06 31 Both® u moths - B
| MUST CLEARLY BE WRITTEN ON THE.TOP OF 1% . e ety Sted w.ﬁp 8§§‘ Rs 20000 - 01 - G- 12 moats W10 W0V ngsn_v.n Grdel 164020V - . - - O - 0 Boh -
=} - : - . CTES/DSLIT, Y . . . LI .2 0 e (Commerce . . -
.} THE'COVER ENVELOPES POSITIVELY. 0. Appr: Mechanics * ~§g Rs 1320+ 04 .01° Q2 O1 05 Both. 24'mouds 18 W 28 Yrs - :..wp ' " Demenstraied 1400-2600)- - oo - - @ Boh -
. " EDUCATIONAL QUALIFICATION : (DSLMech) - - A - RN o ~-(Pure moaﬁv
_ | Category No. 1: Matriculate. Speed 80 w.p.m. and 40 eligible. ’ . 3 By 5 yeprs for SCST candidates and by 3 years for OBC ,Ms. Attested triie copy -of Mark Sheets and other Bem&a &
S .. wpmis shorthand and Type writing respectively. Knowledge of Hindi Category No. 23 : - . Dipl in Mechanical Engineering candidates. educational qualifications. K
] stenography will be given preference, Category No. 24 : Degree in mﬂn__nm with QEEEQ & () By 5 years for uoaumnn 98:6& Goldsmiths. 5.5 Attested true copy of documentary evidence of »wn ie.
" - | Category No. 2 : * Degree in Mechanical/Electrical/Elec- Physics with minimum of 45%. (c) By .10 years in case of physically handicapped. ,\ H.S.L.C. Admit Card etc.
tronics Engineering. OR M.Sc. (Physics) Addi. io_.wrswn will be given Category NO. 25 : Degree in Metallurgy/Chemical Engi- (d) Upto the age 40 years for :xmmmwﬁm._.m.. not yet employed  +5.6. Attested true copy of No ogon_s. cerntificates naa oav_o«.g‘ -
. | for field experience in these disciplines. neéring or M.Sc. degree in Chemistry/Applied Chemisuy. in Govt. service. < if already employed.
. -] Category No. 3 : Diploma in Electrical/Electronics En- Category No.-26 : B.E. (Mechanical) (¢) Upto the extent of service rendered by Group “C” and 5.7 Two self addressed envelopes of size 27. mxﬁm cms. 55 Rs..
gineering. OR B.Sc. (Physics) Category No. 27 : Diploma in Mech. Engineering. Group “D” Railway staff and.Casual Labours/substitutes 2/- postage stamps each pasted. -
.] Category No. 4 : Diploma in Electrical/Electronics/ Category No. 28 : Degree in Mechanical/Electrical Engi- provided that they put in minimum of 3 years service (continvous 6. . FOR SERVING EMPLOYEES :
1 Tel /Radio Engineering. OR B.Sc. (Physics)- _ neering from a recognised engineering College. or broken) subject to the condition that the age of 35 yrs. For Candidates serving in Govt. Quasi- Admn. Om._R\ORuEmwcan
Category No. 5 : Matriculation and (i) ITY certificate in Category No. 29 : B.A. with Hindi as elective subject & working quasi-Administrative Offices of the Railway and Iastitutes shouid apply through proper channel or should
Flsctrical Radio/Wireless/Telecom/TV tade and 1 (one) year's experi- English on a subject at degree level, or a graduate with English as a organisation such as Railway Cantecns, Co-Operative Societies apply directly to the RRB/Guwahati with NO OBJECTION
ence as Casual TCM/WTM in S&T Deparument. OR (ii) Must be Casual subject plus a degree or diploma in Hindi equivalent to B.A. or higher . and Institutes upto 5 years * service rendered in such organi- CERTIFICATE from their employer to avoid delay. The last
TCM/WTM for 3 years in S&T Department. OR (iii) Pass in plus two standard of B.A. (Hons) in maw__mu E& a degree or post graduate degree N " sations and upper age limit of 35 years whichever is less. date for application o reach thix cfiice will not be scterizd,
stage in Higher Secondary with Mathematics ang Physics or diploma in Hindi; Tf  (f) Upper age limit in case of widows, divorced women and on account of any delay in transmitting the application by
Category No. 6.: Minimum ITI centificate in Draftsman- Category No. 30 : Diploma in Civil or Mechanical- or ¥ women judicially separated from their husband but not remar conccmed office. No -advance copy of application will be
: ship (National Trade Cerlificate by Govemnment of India NCVT)" In the , . ..omnnﬁ&rmﬁgi»u\h enoygh candidates with qualification. % . ried shall be relaxed ipto the age of 35 yrs. > enteriained. Applications received.afier the closing daieboars - |
= '] respective disciplines from recognised _Ecagn £E§_na. “the oocaa 0.&05%0&%&.? ring | ilable, the ] ,wn... ime Sc Y ! 8 Cvs maximum age on 4. «ama?_. 825»5 from Burma N will not be accepted. M Jg e gy
: » "} being of two years duration. Engineering ev_oan holders (Mechanical/  confined” to them. ; "'and Sri Lanka who nij 10 India on or after }st June 1963 7- Separate application ‘is required (0 be sent Tof Cines 8&3.
* . .} BlecuicalElectronics) and_holders of diploma in e%maﬁzu from - Category z.r 31 Degree in Civil Engiocering. and 1st November 1964 respectively and from East Pakistan Contrary o this. if more than one post is §.=& for in
"1 recoguised institutes will also be cligible. Category No. 32 : (10+2) with Science and Maths. Di- (Now Bangladesh) on or 5ﬂ 1st January 1964. . one application the same”will be rejected. o
8. INVALID APPLICATION : ’ &

The applications which suffer from the following’ nnmﬂoaﬂﬁ\ )
_:um_._»::ﬂ will vo summarily rejected. (i) _aooan*nn\_.zam 3
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- for LP students

h Frém Our Correspondent
-BONGAIGAON, June 18—A

, meeting of the ' Bongaigaon

District Development Committee
was held on June 10. The
méeting discussed the imple-

" mentation of special health

check-up programine for pri-
mary schéol studenta In the
district- and asked the Joint
Director of Health Services to

. prepare a plan to cover all the
. students of 963 LP schools in the
. district.

Addressing the meeting the

. Deputy Commissioner, Aftab
_Ahmed requested the heads of
~ various development depart-
_ments to submit future plan of

action to develop the district

* with locally available resources.

The meeting also decided to

" utilise the water resources
avatlable in the district and the

community polytechnic scheme
of Bongaigaon Polytechnic for
the benefit of the youth. .

- Land revenue :'The State
Government has decided to
land “revenues  of

Bongalgaon town as per Land
Revenue Re-assessment Act,
1936. People who wanttéqubmlt
objectlonstotheenhancemenldf
land revenue may do so ithin
six weeks from the d‘ate of
publication of rifixation’ notifi-
cation inthe Assam Gazeite says
an officlal press release,

Lawyers' resentment : The
Bongaigaon Ldwyers'. » Associa-
tion opposrd the move to
transfer the cases under Rallway
Propertleq (Unlawful Posses-
gion) Act, Motor Accident
Claims, Workmen Compensation
Act, Consumer Forum etc to
Guwahati, A resolution was
adopted to this effect in &
meeting of the Association held
on June 7 under the president-
ship of Srt Gopal Chandra Das.
The meeting expressed resent-
ment at the move made by the
Government without consider-
ing the difficulties and financia
implications for the litigan
public. |

Convicted for murder : Th
Session Judge, Bongaigaon, M

Workshop on bamboo?

Sarkar convicted Abdul Rahman
of Monakocha .villdge under
Manikpur Police Station ,to
undergo rigorous imprlsonment :
for seven years and to pay a fine
of Rs 60,000 or in default to .
undergo further rigorous im-

-prisonment for two years under .

Section 447 of IPG for murdering
Kanteswar Das of the same
village. !

The accused Abdul Rahman
attacked Kanteswar while
ploughing in the, fleld on
February 27, 1989 with a lathl.
The injured Kanteswar died on
his way to the hospital.

Sri R N Das, Public Prosecutor -
appeared for the State while Sri
M Mahmud, advocate defended

Vo appointment

. after selection

« - By A Staff Reporter

GUWAHATI, June 18—The
failure of the N F Railway
authorities to appoint any of the
16 successful candidates in the
post of Stenographer even after
six months from the date of
announcement - of. mtemew
results, for the purpose, hasbeen

| thelr adolescént children and to pi M

Missing of ar

boys creates—~

i From ‘Our Correl~
‘ DULIAJAN, June 18 — The i1
aged in between thirteen and mteJ !
of Duliajan and at different times
creatéd quite a sensation in the off
Altogether rilne boys, all studel
of the locality, were reported missi
three were tmcéd and rescued by s

A large number of parents, gmi
educational institutionbs of Duliaj.
convened by the officer-in-charge d
June 17 to discuss the situation al’*
prevention of further occurence of}

The police have ruled out the p
any extremist outfit in the rece
suspected that some drug traffick¢—
lured these adolescent boys to can §

The pollce administrationhasy - |
and guardians to be alert to keep J ‘

they go out for private tuition dfter :

+ The 0.C. of Duliajan police staigd
adeguate steps have been taken %
missing boys. "

The names of the. mlsslng boys ',‘
Class 1X, Monoranjan Chetia (15)
Class IX, Gafiesh Ch. Gogof (14) C -

Class V11 and Ratul Gogot (14) Clallf
-

‘ év ez '

M

viewed by the conscious circles
here as one more bid to deprive

crops, preservation

From Qur Correspondent

AZARA, June 18— A work-
shop on the “necessity of bamboo
crops and its preservation” was
held recently at the Horti-
cultural Research Station, Kahi-
kuchi.

Participating in the workshop
a5 chief guest, Dr
sity, explained the significance of
bamboo use.

He stated that bamboo (s alsd
described as ‘green gold' and
“timber of the poor people’.

Dr Bipin Khangia, Associate
Professor’ of Biswanath Agri-

- cultural College and Sri Beni-

madhab Baruah, District Agri-
cultural Officer also attended
the wbrkshop.

Dr Khangia explained the
techiniques and utilisation of
bamboo ¢rops in the field of
industry. Dr Basanta Kr. Chakra-
barty of Assam Agricuiture

Alok -
. Buragohain, of Gauhati Oniver-.

L —

Narayan Kalita, Minister of Stat
for Revenue and Sericultury
(Ind).

,Dharna staged : The Kam
rup district cormittee of -thq
Assam Press Correspondents
Union staged a two-hour dharn
on June 7 In front of the (Jrcle\
OfMce of Palasbharl in protest
against the killings of Parag Kr.
Das, . Executive Editor of{
Asomiya Pratidin, Pabitra Nara-
yan Chutla, Dipak Sargiyari and
Manik Deori.

South Kamrup Press Club,
South Kamrup New Writers and
Artists  Association,

Sangha and Dakhin Kamrup
Sasetan Parishad also sat on
dharna. - .

The Kamrup district commi-
ttee of APCU later submitted a
memorandum to the competent
aiithority demanding adequate
security to the journalists,

. Dakhala |
Luitpariya Dal, Azara Amarjyoti

the indigenous people 'of job
opportunities in the Railways by
some vested interest circles.

According to knowledgeable
sources, the Railway Recruit-
ment Board, Guwahati, had
declared ten general, two each of
the Scheduled Caste, Scheduled
Tribe and OBC category candi-
dates, eligible for the post of
Stenographer through a news-
paper notification on December
12, 1995. Most of these job
neckérs were local youths.

But, despite there being some
vacancies against the posts, the
N F Railway authorities have
been allegedly showing no

interest to absorb any of the
selected candidates, allege the
S0urces.

" memorial award

GUWAHATI, June 18— The
Assam- State Centre of the
Institesion aof Faginears (India)

Wlthdrawa

GUWAHATI June 18~The
Central Committee mcetmg of ..
the Assani People's Front held
recently here at Karbi Bhawan
under the chairmanship of Sri
Holiram Terang, General Secre-
tary of ASDC. .and MLA
demanded  immediate with-
drawal of Army Operation in the
State, says a press release, -

The meeting attended by sl
the newly elected MLAs of ASDC.
and representatives of other
cohstituents namely Autonomy |
Demand Struggling Forum - jh’ ' .
(ADSF) Mising Mimag Kebang & :
(MMK) and CPI(M-L), Libera- ¢V '
tion discussed the  poli- i
tical ‘situation of the State Wi
and the organisational position G‘
of APF and also adopted APF's
stand on the burning issues at
present. d i

The meeting described renelv-
ed Army Operations in the State
in the name of solving the ULFA  fo
problemi as ‘most unfortunate th¥

S




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
 GUWAHATI BENCH. |

IN THE MATTER OF 3

O.A. NO. 193 OF 1996

Shri Rupak Chakraborty  ee. Applicant

Versus
+ Union of India and Others... Respondents

AND

IN THE MATTER OF s

‘Written Statement for and on behalf

of‘the Respondents, -

The answering respondents beg to

state as under

1, ' That the answering respondents have gone
through the copy of the Application filed
by the Applicant gnd have understood the

contents thereof,

2. That save and except the'stétements which
are. specifically admitted here-in-below, all

other averments of the Applicant as made in
Contd seeee 2
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the Application asre categorically denied. Further,
the averments of the Applicant which are not borne

on records are also denied.

3. That with regard to averments made in
paragraphs 6.1 to 6.10 of fhe Application, the
answering respondents do not admit any thing

contrary to the relevant records.

4

4,  That with regard to the statements made at

~ paragraph 6.11 of the Application, it is submitted
that the contentions of the Applicant as put
forward tarough thié pafagraph are not correct and
hence denied. It is to state herein that the
Respondent No.2, i.e. the Generél Manager (P),
N.ﬁ. Railﬁay, Maiigaon, Gawahati-1ll is not duty-
bound to éﬂpoint the Applicant as recommended by
the Railway Recruitment Board and prior to
appointing any'personnei mény other formalities
are also to be gone tarough., Mere empanelment of
any Cendidste does not give him the indefeasible
rignt to be appointed and in this connection
Para 113 of the Indian Railway Establishment

.Manual Volume I (Revised edition 1989) issued by
the Railwéy Board clearly laye down interealia

as under

" Selection of é Candidate by a

Board or a Railway Administration is,

Contd seee 3



however, no guarantee of employment’

on the railway which is subject to his
: dualifying in the prescribed medical

examination and to his beihg otherwise

saltable for service under Government ",

Mereover, it waé_already made-clear to the
Applicants throughlthe General Instructions
No+17 of the said EmpAoyment Notice No. 1/95
dated 26,4495 against which the Applicant
submitted his application for the post of

‘Junior Stenographer (English) in Scale

1200/- - 2040/- that the Selection of the
Candidates by the Railwsy Recruitment Board

‘does not confer any right on the capdidate
‘for the posts

That with regard to the statements made
at paragraph 6,12 of the Application it is
admitted that the list of 16 Candidates including
the name of the Applicant was récommended on
9,11.95 to the Respondent No.2 for processing
appointment. But while thezmatter was under
process and the bilowdata and other documents etc,
were under serutiny by the respondent_No.z, as
reéuired, the Respondent No,2 received complaints
of malpractices and irregularities in the said

Contd XXy 4
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selection process, Confidential letter from fhe
Chief_VigilancevOfficer, N.F. Railway, Maligaon.
in that regard was recelved advising the Respondent
No.2 to pend the matter of issuing offer letter of
éppqintment. The relevant pdrtion of the Chief |
Vigilance Officer's letter is extracted herein

below for ready perusal

H ereaes AsAa.number of complaints

‘have been received alléging adoption

of malpractices in the abové recrul tnment
.and the samé are under 1n§estigation,

it is requestéd that no appointment letter
for the post of Jr. Stenographer (English)
should be issued till a clearance is given
by Vigilance.'" ‘

Thus, in view of above, the Respondent No.2 had

to refrain itéelf from taking further action for
issuing appointment letters to the applicants.
Subsequently, the Respondent No.2 also received a.
letter from the Railway Board for cancelling the
recruitment proceedings of Jr. Stenographer(English)
due ﬁo numerous irregularities detected by the
Vigilance Department. A copy of the letter |
No. RRB/G/41/90 dated 5.9.96 Lssued by the Chairman,
Railway Recruitment Board, Guwahati cancelling the
feéruitment panels ofvstenOgraphers and Craft

Teacher (BM) in pursuance to tne Railway Board's

Con‘bd .ootq 51
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lettersNo. 95/E(RRB)/25/13 dated 7.8.96 and
No. 96/E(RRB)/25/13 dated 21.,8.96 are annexed

hereto as Annexure R/1,

6e That with regard to the statements made in
paragraph 6.13 of the Application, the answering
Respondents do not admit any thing contréry to

relevant records of the case.

P That with regard to the statements made in
paragiaph 6.14 of the Application, it is emphatically
denied that there have been any foul play in issuing
the advertisement Notice No.1/96 dated 20.5.96 or
there has been any relevancy with the other cases as
alleged. The Advertisement Notice No.1/96 dated
20.5.9€ was issued for additional 8 posts of
Stendgrahher (English) in Scale fse 1280 «2040/~,
.Bhis has got no bearing with the panel in question
or Applicant's case and ceuse of suspiciomé as
alleged. The other Employment Notice No. 2/96
Category No.l as referred to in tﬁis paragraph of
the Appiication is for the post of Office Clerks
-in Scale of Pay ke 950 = 1500/~ and this Category _-
is quite different from the Category of the Junior
Stenographer (English) in Scaie k% 1200 - 2040/-
and as such has got no relevaney with the case of

Junior Stenographer (English).

S.ﬁxi That with regard to paragraph 6,15 of the
Application the answering Respondents do not admit

any thing contrary to relevant records of the case.

Contd eees €



9, (a) That with reference to the various

NN

grounds as mentioned in peragraphs 7, 7.1,
7.2, 7.3 and 7.4 of the Application it is
submitted that these cannot be taken

ags a valid ground for fil;ng this Application
and as such thevApplicant's contentione
‘are not adhitted. The Respondents never
assured thié Applicant for engagement in
railway service'nor the Applicant acquired
any right for such emplgyment as alleged.
It is emphatically denied that the
adverticsement No.-i/96 is ill-conceived,
confusing, conflicting, contradiétory,

_ inbarmonious or that acting upon it will
be illegal and uncalled for, as alleged.

(b) That the answering Respondents

further submit that the aforesaid Selection
had to be cancelled in view of various
irregudarity and malpractices in the

- selection as have been mentioned at
paragraph 5 of this written statement.

As alfeady pointed out above, mere |

empanelment of a candidate does not give

Contd eeoee 7



any indefeasible right of appointment.
The candidates were well aware of fhe
decision to cancel the selection. The
said decision for cancellation had to be

taken in the greater publicllnterest.

10, That vith reference to paragraphs
8 and 9 of the Application it is submitted
that in view of what have been stgtedA
in foregoing peragraphs of this written
statément, the case does not deserve for
grant of any of the reliefs as prayed
for by thé Applicant. '

11. That the answering Respondents crave
‘leave 6f the Hon'ble Tribunal to submit
"additidnal‘written Statement in case
the same is found to be necessary in due

cour see

“12. That in view of the facts and
circumstences of the case, the instant
Application is not maintainab}e and

is liable to be dismissed.

Verification eeees 8



VERIFICATTION.

LG Mo BRAMO
aged -about ..%@.........years, by occupation
Railwéy-service,_working as Deputy Chief
Personnel Officer of the Northeast Frontier .
R;ilway do hereby solemnly affirm and state

‘ thét the statements made in paragraphs 1 and
2 are true to my knowlédgé‘and those made in
paragraphs 3 to 8 gre true to my information

being matters of records and the rests are my

humble submission before the Hon'ble Tribunyle

DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAILWAY

MALIGAON, GUWAHATI

© FOR AND ON BEHARFmen wffis <770 (ﬁé}
. Cluaf & 30 A
OF oy .'.. = df- 781011,
qD 8!3 <‘-\-,\. . !
{.781011.

UNION OF INDIA ‘N F. Rly.y Guwdhut
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- ANNEXURE R/I,
Bailun, ! coruitnont Bonrd :: Guwahoti, (?({
Bo-Ei.B/G/41/30 L Pated 65,3,96.
TR RS T

Subs = Cacccllatica of k hoyancls of Stonographer

(sa,ldsh) 4n gcale By /= under eatcgory

%0e T of saploynoht Mot h. 1/55 dtd 26,4695
aa.. cxnft toachor (Bongali Hodiua) in scale
we140U~2640/~ undor . catg ¥0e. 6 0f bn, loymcnt dotice
Qe 3/94 dated 1901209‘0 .

anil w0y Board vide their lettors tio, 95/8(1RB)/

25413 duu 7.8.36 ana 96/E(MRB)/25/13 dtd 21.8.36 have
- eameel! cd wc heorultacny paBels.od Sicasgrapher (inglich)

and Crnft fcacher (Bd) moptipped op. the above subjcot duc
t0 various 1“108n1ﬂ11t1060 Henoo thc Reermud tment pancleo

of Stonographer (Bnglish) and Graft 2cachor (BM) ctand

“w 01 PRSIN Y
sd/-
(B. Kalitn)
1, , JO R Chirmn

Rl{ Reot s, ﬁoqxd, Cuinhatl,

' G’oyy forvarded !or .tnformtloa ‘and mecoasary action tos-

1. Gﬂ(x )/1.Ge
2¢ Ga/Vigrinnccy 4IG.
}. &con. Scotiop $n Officoy.

. Q' Botico Joﬂrdo

i PN
o,

. Gt s/
( B, Kalita )
' . Clai mnn
AGaEa | . ‘hlye kcoti, Board s3 Guwahnti,
ke miW» R L. ' )\

%
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH.

IN THE MATTER OF $-

 Oed. No. 193 of 1996 - |
Shri Rupak Chakraborty ... Applicant.
Versus | ‘ |
Union of India & Othez:s « e Respondent:
~ AWD
' IN THE MATTER OF :-

- Additional written statements on

behalf of the respondents.
The respondents beg to state as follows :-

1o That the answering respondemts have already

filed their written statements in the aforesaid 0.A. However,

after filing of the written statenents, the applicant prayed
for certain amendment 'Eo the Original Applicat‘ion which has
since been allowed. There-afler, the applicant has filed
consolidated O.A. Instead of repeating the contentions
raised in the earlier written statement, the respondents

crave leave of this Hon'ble Tribunal to refer and rely upon
the same at the time of hearing of the instant 0O.A. However

since the amendment has been allowed which has now been
incorporated in the consclidated petition, the respondemts
beg to file this additional written statement dealing with

the amended poxtion.

Contd. ¢ 0 & ‘2
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2. ' Tha‘b,' the respondents have gdne 'Ellrougll the
anended portion of the 0«A., and have understood the' contents
thereof. Save and except the statements which are spegifically
adnitted hereinbelow," o‘bher— statenents nade by. the applicant |
are categoricé.’lly denied. Further, the statements which are

not bome on records are alsoc denied.

3. " That, in the earlier written statement, it has
already been stated that the selection in question pursuant:
to which'the ‘applicant has staked his claim fo:r'a.ppo:i.n:t:mentr
A has already been cancelled in view of the varicus irregula-

| rities and malpractices in the selection. The irregularitiesl

foung in the selection of Junior Stenographer in scale
Bse 1200-2040/- against Baployment Notice No. 1/95 dte 26+4.95

conducted by the Railway Recxuitment Board, Guwahat:., which
"’ has necessitated cancellation of the entire selection are

as foldows é-

(a) In the advertisement of Jr. Sfﬁenogmpher, required
qualification was mentioned only as Matriculate without
indicating anything about the qualification of diploma in
shorthand and type-wri’bing. The advertisement alsc did not
stipulate production of diploma certificate. As = result,
_mahy of the candidates did not submit the same although

they were qualified both in shorthand and type-writing and

COntd. LI N ] 03
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had d:.plom'x certificate. However, the Railwey Recruitme ‘@6 e
"l
Boqrd, Guwahati, rejected the cmdldature of many els.g;bﬁa
candidates on the ground of non-subnission of diploma
certificate, thereby deserving eligible candidates were
deprived of consideration for selection.
(v) S'unple test checks revealed mistakes in tota lling

in the wr:x.t'ben paper and in compu'bqtz.on of marks which xx
has resulted in empanelment of candz.dqtes securing 1ess

narks and emlusion of candidates securing more narks.e

(c) In the recruitment process, it has been found

tha:f. all ;tlxe three stages of testing +the lmowledge and

 quality of the candidates have been handled by a single

individual (lember Secretary, Bailway Recruitment Board).
instead of getting the works done by differemt qualified

persons as under :-

oy
*

(i) Setting of quest'ion paper for written test.
(i1) Selection of dictation passage.
(1ii) I’repar'ztioh of final marksheet including marks
for viva-voce test only done by MS/RRB himself
wi‘bhout any signature :f.‘rom other two members.

This has raised doubts of malpractice by
1MS/RRB. ' ‘

(@) _ As per Board's extent instruction 15% of marks for

upitten test and viva-voce together is required to be fixed

Contdeee 04
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for viva-voce. But in the subject selection, RRB/ Guwn}mtilg
has adopted 15% of the sum total of marks for written test g”

g &
(200 marks), shorthand test (300 narks) as well as viva-voce
marks (90 marks), The marks of shorthand test (300) was there-

10

fore irregularly included in computing the marks for viva-voce

test. This has allowed the selection authority undue flixibility
in the final allocation of marks of a andidate though he might

st TR18%¢

~

- have secured less marks in written test.

(e)

In a muber of cases it has been noted that marks

once allo‘bted in the shorthand transcription sheets have ‘been
over-written/defaced and new marks allotted, ostensibly t¢
favour the candidates of evaluator's choice.

(f) It has been noted in some cases, that though the

shorthand dictation scripts do not contain certain materials of
dictated passage, the typed transcription sheets contain the

aterial of the dictated passage and in a better way. This
indicates adoption of malpractice in conducting the shorthand
test, | |

(8)

On a visual checking, it has been noted that in
certain answer scripts {transcription sheet) contnning poor

performance, higher marks have been allotted in comparison to
that containing better performance.

’ Conftldo ] 005
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The above irregularities in the selection are C:S

only illustrative gnd not exhaustive. In any case, with
the above-~irregularities detected in the selection ‘and tlms
with  the slmdow of illegality on the drawvn panel the
respondents were left with no other option than to cancel |
the entire _seiection. By doing so, no irrégularity hégs
been committed by the respondents - rather the same has
‘been done in the larger public interest which has also
brought confidence among the public. The irregularities were
deiected upon an enquiry conducted by the Vigilance Deptt.
of the Railways and in due considerstion of such enquiry,
the selection in question has been cancelled and the appli-
cant should not make any grievance agéinst the sane.
4 That with regard to the statements made in para-
graph 6.16 of the O«.A., the respondeﬂis reitexate and re-
affim the statements. made herein-above. Further it is
subnitted that the candellation order was quite' ieaSOned,
legal and proper one and also quité in conformity with the
tems and conditions under which the advertisemert/notifi-
catioﬁ for the selection was iss'ued. and also quite in con-
sbgance to the miles framed by the Railway Board on the
subject and 1n‘the'circﬁmstanbes of the case, the allegntions
of mis-carriage of justice and miltiplication of illegali-
ties as aileged by the Applicant are not correct and hence
emphatically denied. |
5e | That undexr the facts and circumstances stated
above, none of the grounds ﬁrged by the applicant towards
granting the‘ieliefs prayed for are sustainable and accor-
dingly, the applicant is not entitled to any relief as has
"been claimede

Contdecseseb
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6, That in view of the facts md clrcumst'mces stated

above, the 0&&\: is 1i'1ble to be dlsmlssed wrth cost. .

~

VERIFICATION:

o N\ ~ n o . '
I, e , C . :0.“‘{/’“@ y aged about T years,

by occupation Railway Sérvice ,' mrking'aé Deputy Chief
Personmel Officer of the Northeast Fromtier Failway,

- do hereby solemnly’ affirm and state that the statements
made in- pémghphs 1 ‘and '2 are true to nw lmowlédge and
those made in paragraphs 3 and 4 are based onf 1nfor-

. mation derived fron records which I believe to be true

and the rest are my lmmble submission before the Hon'ble
Tribunale S C);j/ o
| : . - | 3/ s

DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FEONTIER RAILWAY
MALIGAON $: GUWAHATI

FOR & ON BEHALF OF

UNION ﬁ;ﬁ I%P%ﬂ m

_¢ "arconnel Oftt

.y c
781011,
a» Y7, m
LF Ay Guwaheti-T8181Y
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - <
T e isus GUVAHATI BENCH A
Sa g U
" APRIOYY Lo In the mgtter of :

-
A...\

0.A.N0,.193/96

veshed Benth ‘ t
T vt Shri Rupsk Chakraborty...Appllcant,
=V

Union of Indig & Ors. ...Respondents.

In the mattexr of :

Rejoinder of the applicant against
the written statement and Ad@}://////i
written statement filed by the

respondents.

1. - That the copies of written statement ss well
as Addl.written statement filed by the respondents have
been served upon me through my counsel nnd going through
thé contents of both, I have understood them thoroughly.
I consider it necessgry to file a rejoinder and as such

game is fiied as follows :-

2 . Thot in para 5 of th written statement it is
stated ﬁhax - ",.,..As n number of compl ~ints hove been
received glleging adoption of mplpractice in the -bove
recruitment nnd some are ﬁnder investigntion, it is requ-
ested that ﬁo appointment letter for the post of.Jﬁnior
Stenograopher (English) should pe lssued till clearence
given by Vigilence." The respondents held up the appoint-
ment because number of complaints hgve been received

[t

I‘egcsl‘ding. se s e

K Chokhaborly

Sl g it v e el -



N\

>

2

‘regnrding ndoption of melpractice and entire mothter was

investigated by vigilance, whereas ocbing upon the vigi-
1~nce report the railway board c-ncelled the recruitment
ponel on various irregul-rities ond not o single word

of malproctice was spoken in the cancellption order.

3. Thot the ground shown in the addl;written
statement in prra 3(e) that qualificetion of diploma
of shorthond nnd type writing was not shown in the

pdvertisement is not correct.

4, That in para 3(e), the stotement goe€s thns.—
nfpn ~ number of cases it hos been noted th~t n~rks once
~1lloted in the shorthand tronscription sheet have been
over-written/defaced »nd new morks alloted, obstansibly
10 favour the candidate of evrluntor's choice." In this
statement the respondents did not state that the marks
given in the applicant‘s book wns changed or over-written
Tn this comnection, it is to be stated that in respouse
to the ndvertisement notice i.e. Annexure.III ns meny 53
2120 cundidntes opplied ond 1520 anpenred in the

written test, out of which 172 were tested in speed test
) D

~nd subsequently 47 were sent for viva-voce test and

finally emprnelled condidrntes were sent for -~ppointument.

5. Thnt it is very natural as stcted in parn'3(e)
thot in » number of cases it bas been noted thot trrks
once alloted in the shorthand trpnscription sneet h.ve
been over;written/defacéd ~nd new fnrks clloted,obsuonsik

to favour the candidate of evaluator's choice. In oiher

Vlords RN

Ko Bhakiinbunt, -
| |
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\‘words In the answer scripts of 125 camdidatés'who were
‘declared unsuccessful thls over-writing act might have‘
done and it never. hvpp°ned .in the cpsse of the ;ppllcant
':é. ' That in reply to the staﬁement‘madé imﬁpaﬁé
B(f), the appllc<n+ beg to state that dlcta 1on token
by oné stenogropher does not tally witb that of onother,
It is humanly_impossible to rexad and to.typelqut o short-
hand script of‘oﬂe.stenographer by gnother. The applicant
appeared in the,speed test not to obtein 3 diplbmg on o
-stenography, but to type out correctly the dictation
psssage and ss such the alleggtion of'mglpractice does .

_not exists at all.

7 - That in view of the facté stated above, the
wr1+tep statement gs well gas. the gddl. writt enéstatemehﬁ
filed by the responden?s-have totally failed *6 make outb -
~the case of mulpructlce and as such both the documents
' are not tenzble under the low ond there is ?.very little
help to this Hon'ble Trlbunal for arriving at g correct
decision and as suchAboth the dbcumehts’are‘withbut ony

meri‘t .o’

8. N That Lhe written statement and the Additiongl
written stgbement speux of crudest form of arbltrhrlness

AN

affected by biss and/or actuated by mﬁlafldes.

O 3 Thot the present.rejoinder is filed bonafide

gnd in the interest of justice,

Verificption.eee.s




" YERIFICATION e

I, shri Rupsk Chokraborty, son of

Shri ﬁriShikesh Chokraborty, aged 31 years, by c.:ste
Briohmin, by religion Hindu, Yegident of vilil & PO
Nigan Nogar, PS Dinhata, Dist.‘Cooch Behar, VWest Bengsl
do hereby solemnly affirm and verify'thgt the contents
made in paragraph 1 of this rejoinder are true to my

”Ti ff | ‘knowledge arid those mnde in poragreph 4 ~re derived
from information from the office of the Rly,Recruitment
Board,Guwnhati and fest are humble submissions before

this Hon'ble_Tribunal.
AND I sign this Verification on this day -
| , .

| ) . .
of April, 1997 st Guwshati.

/

Ropost Chaknokonly’
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BEFORE THE CENTRAL MDMINISTRATIVE TRIBUN AL
' GUW &I ATI BENCH.

IN THE MATTER OF :-

243
0.4. Noe. 193 of 1996. 3 €4

Sri Rupak Clml:mbbrty eee fpplicant.
Vse

Union of India & Ors. ... Respondents.
&D

IN THE MATTER OF 3=

-

Reply to the rejoinder filed by the
opplicont. |

The answering rcespondents most rcépectfully showetl: as

under -

1. That the answcring respondents lmvé gone through
the copy of the rcjoinder f£iled by the applicont and have
understood the contents of the some. S-ave and .excc*pt the
stafemmf‘s which arc Specifically adrid tted here-in-below,
other sté.tcnicnt_s nade in the rejoinder ore categorically
denicde. Furtlw.er"cl\.c statenents which aro not borne on

récords arce also denicde

Contdecese2
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2, That with rogord to the statcmonts mode in >

parcgroph 1 of tho'rejoinder thq answcring respondents do

not admit anything eontrory to tho relovant rccords.

3. That with regord to the statements mode in

_paragraoph 2 of the rejoinder, it is gubﬁittcd that the alle-

gations made in this paragraph are not corrcet and hénce.

- denicd. There has bean misquoting in the 4th line of paras

graph 2 of ‘the rejoinder to the cffcct that the investigations

wore for some corplaints. In foet the investigetion wos

carried on for all the compleintse The answering respondents

beg to state thot the recruitment pencl has beon eeneclled
in view of various 1rrcgularitiés as pointed out in the

vigilance rcoporte

The verious irrcgularitics &s weore brought to

‘notice ond invcstigatqd, were elrcody elaboroted in paragraph

3 of the additional writte stotenent filed by the respondonts
and it wos also clcarly stoted in this paregroph thot the
concclletion of the reeruitment poncl wes done after due l
consideration of such‘vigilance enquiriés ctce The investie
gations were carricd out on the basis of compleints. Irregu-
laritices in the cntire procosé of soloction.includcs~mnipra-

cticcs alsoe.

4, That the aliegations mde in peragroph 3 of the
rejoinder -2re not corrcet ond hence denicd. In this conncction,
it is reitarated thot in the notifiéation ( Mdvertiscenont)
ctlling for applicatiohsvfor the pbst of Stcnogrophers, the

qualifications for the post werc loid down &s under g=

ContQecee oe3
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"Category No. 7 ¢ Stenographer (English).

‘Qualification Matriculote.

80 words por minutc & 40 words

L 1]

Spead
per minutce in Shorthand and
Typo-writing rospeetively.
Knowlcdge of Hindi Stonography
is an additionnl qualificotion

ond will be given prefercnec.

Age ¢ 13 to 30 ycars.®

- Thus,thorc had been no spceific ond catcgorical
mention for subrission/production of the Diplomn cortificao-
tc by the condidates in suppoi't of the Shorthand and Type-
writirig qualificction also alongwith the apblication fofm.

It, Lowever, cono to the light y‘giz:‘.t during the

procéss of scrutiny of the applications reccived from the

cendidates, the Railwey Recruitment Board rejcetad many

applications on the ground of non-attachment of the Diploma

certificatcs in support of their Shorthond and Type-writing

qualificotion and as sucly, the etusc of nony condidates who

were otherwie oligiblc [aualificd os per the qualificntions

laid down for the posts, were deprived from appeoring in the

".id sclection and their cases were prejudiced, the sclee-

tion process viticted and miscarriage of justice resulted.

Se ) ~ Thot the allegations made in paragrophs 4 ond 5
of tho rojoincier arc not correct and sustoiﬁablc and hence |
denicd. The answering respondents reitcerate its earlicr
stetemonts made in poragraph 3(c) of the additional written

statement and do not admit onything which arc not borne

Contdeeceeeodd
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on rccords. In this connection the answering rcspondentsf g
beg to stete that in a nunrber of cé.sqs, _mrks onc¢ tllotéd
were changed, chr-written/dofaccd and new norks werc allotcd
by the ovaluator. Tis is onc of the ground for widch entire
scloction wos hold to be vitiated and nccordingly the ontire
sclection was concolled. As regerds stotonments rogerding
nunber of crhdidates applicd for the post and appecrcd in the

written test, the speed tost and vive-vocee test, the answoring

rospondents beg to state that whon irreguloritics were detce-

ted throughout the process of sclecetion amongst the soaid
candidatcs as @ poliey dceision, the entire scleetion wos

conee 1led'.

In the facc of the nunber of irrcguloritics that

.

havc crcpt in the proccss of sclccti.on,' the canccllation of

sclcetion wos considered a's'the best course ond which necdless

- to say, has brought confidcnece to the publie in general, more

-particulorly, the cligible condidates who cither appecred in

the sclection or could not appeor in the scloction beetuse

~ of non-submission of diploma certificates. In such & sclcetion,

whcrein such irrcguleritics as pointed out in the additionel
written stotement, enne to light, it is imncterical as to

whether there wes any over-writing and or addition of new

morks in any particular snswer scripte It is subrittod thot

in such situction whierc ntss irrcgularitios/mlpracticos
occurs the scleetion proeess connot be individualiscd oand will
have to be token os o whole. Amongst the applicants who have
have opproached the Hon'ble Tribunnl by fillng various 0O.4s.
in conriection with the concellation of the recfuitment pancl/

sclection, it has been found that in some cases including the

Contd.ooo 05
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casc of ‘clzeaf;p]icsn_thi}msolf, the morks onee allbted .
have been found to be over-written/defrced by evaluntor
ond in some coses there has boetn totelling mistokes 'wliiclz
have resulted eithor in the crponclment of on incligible

condidate or ommission of cligible candddote. Tl

The ot.hor vorious irregukzriti_es in the gtid
selectioh have also been ¢ aborated in deteil in respon-
dents réply» to the rejoinder filed in 0. 4. P{o.145/96
(Smt. Kamala Deka Vse Ul0.I. & Ors.) and sofc other simi-
lar cascs before this Hont'ble Tribunal. When multiferious
ri stokes/melpracticos were dotecetad in a_'numbcr. of chscs
including over-writing and or alteration in total morks
cotpled. with mony other irrcguloritices os indicated in
the additional written stotement filed by the respondonts,
fthore’_was no option left for the compcten? cuthority than
to concel the entire sclection. The opplicont connot indi-

vidunliso their case at the cost of dhe larger interost.

6-.' - " That with reference to the stotemonts made in
peragroply 6 of the'rejoindor, it is stated thot the conten-
tions of the opplicont are not corrcet ond hence emphati-
cally deniede The opplicont has toto.ily ri sunderstood and
risinterprotad the averments moede in paragreph 3(f) of tic
additional written statement. It is not corrcet to say that
the dictatad posstges: token in shorthond connot even beo

reed out altogether by a shorthand expert.

7. That with rcgerd to the statonants node in

e

peragraphs 7, 8 end 9 of the rejoinder, the answering ros-

" pondents categoricelly doeny the contentions roised thercin

and the-applicont is put to strictest proof thercof.

Contdeses 6
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Itis categbriéally d_cnied thot the writteon stotenents
i‘i'lod by th? rcspor}dent speaks 6? tlzélcudc-st forn of
arbitrariness ceffeeted by biascd and/or actuatéd by
malofides The scleetion in quostion has been emncelled
with @ vicow to bring 8= foirness ond tronsparcney in
the mothod of sclections The opplicént connot clodm as o

matter of course sf for being appointed to the Roilway

sorvice. Amidst the irrcguloritics dotceted in the entirc.

proccess of 3} scleetion, there was no option loft for
the competent authority then to ecncel the centire sclce-
tion which brought confidence ermongst the general publie,

nmore particularly, amongst the oligible condidates.

8 That in vicw of the facts and eircunsttnecs
stotad above, the cenccllotion of the scleetion/roeruit-
nment ponel was just and proper and the Hon'ble Tribuncal

would be roluct:’ht to interfere with the sang and  hé

. 0.4, filed by the opplicont is lioble to be digmissed

- with coste

ContAeceese?
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VERIFICATION

| 1, S)/r1_~' Mrs. M;‘Q;ga,bx.mo‘ 5 — aged

é.bout- 32 years, by occupation Railwey Sqrvicc, woﬂcing
as Deputy Cl\iéf personnel Officer of tlie Northcast Fronticr
3ailw 7y do l\creby soleml; ﬂ.ffirn ond state thet the stote-
- mcntsmde in p< I'"g;r"‘pl’ 1is. :.ruo to mj knowledgo ond the

totenents made in paragrephs 3, 4 '}nd 5 arc truc to ny in-
iformtim ga’chcred fromrccords wlnch I belicve to bo true |
- ond the vr_est are my respectful subrissions before this

Hon'ble Tribunale -

DeRed 30 6. 89, v | o
Metgae, faeontt DEPUTY CHIEF PERSONNEL OFFICER

NORTHEAS-T FRONTIER RAILWAY
MALIGAON ss GUWALATI

FOR & ON BEIALF OF

UNION OF INDIA.
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10 \"D ((7;' .;"’.: ot 31011,
N, F. Bly., Guuahoti 781011
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